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 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  clause  17,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 dded  t Clause  17,  as  nded,  was
 she  Bill.

 Clauses  18  to  20  were  added  to  the
 Bill,

 Clause  2—({Amendment  of  section  43.)

 MR.  DEPUTY-SPEAKER:  Clause  2!—
 there  is  an  amendment  which  has  been
 circulated,  by  Shrimati  Rohatgi.

 Amendment  made:
 Page  9,—
 for  lines  26  and  27  substitute—

 ‘(b)  im  sub-section  (2)  in  clause  (e)
 for  the  words  “Board  and  of  the
 Central  Committee,”  the  word  “Board,”
 shall  be  substituted;’  qa

 (Shrimati:  Sushila  Rohatgi)
 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  clause  2i,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  21,  as  amended,  was  added  to

 the  Bill,

 Clause  v,  Enacting  Formula  and
 Title  were  added  to  the  Biii.

 SHRIMATI  SUSHILA  ROHATGI:
 I  move:

 “That
 passed.”
 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 the

 ill,  as  amended,  be

 “That  the  Bill,  as  amended,  be
 Passed.”

 The  motion  was  adopted.
 vrei
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 DELIMITATION  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 I  beg  to  move*:

 “That  the  Bill  to  provide  for  the  re-
 adjustment  of  the  allocation  of  seats  in
 the  House  of  the  People  to  the  States,
 the  total  mumber  of  seats  in  the  Legis-
 lative  Assembly  of  each  State,  the  divi-
 sion  of  each  State  and  each  Union  terri-
 tory  having  a  Legislative  Assembly  and
 the  Union  territory  of  Delhi  into  tert:-
 torial  constituencies  for  elections  to  the
 House  of  the  People  and  Leauslative
 Assemblies  of  the  States  and  Union  tern
 tories  and  Metropolitan  Council  of
 Delhi  and  for  matters  connected  there-
 with,  be  taken  into  consideration  oo

 Hon.  Members  are  aware  that  article  82
 of  our  Constitution  provides  that  upon
 the  completion  of  each  census,  the  allo-
 cation  of  seats  in  the  House  of  the  People
 to  the  States  and  the  division  of  each
 State  into  territorial  constituencies  shall
 be  readjusted  by  such  authority  and  in  such
 manner  as  Parliament  may  by  law  deter-
 mine:  Provided  that  such  readjustment
 shall  not  affect  representation  in  the  House
 of  the  People  until  the  dissolution  of
 the  then  existing  House.  A  similar  pro-
 vision  will  be  found  in  aricle  170(3).  Cen-
 8us  in  our  country  takes  place  every  ten

 The  last  census  took  place  in  97] years,
 and  the  report»  were  received  during  the
 middle  or  later  part  of  this  year.  ‘oe  re-
 ceipt  of  those  reports  it  became  necessary
 to  move  this  Bill.

 This  Bill  is  based  on  similar  Bill;  passed
 by  this  House  in  1962.  There  are  five
 variations  from  that  Bill  and  I  shall  draw
 pointed  attention  of  the  hon.  Members.
 For  instance  in  the  short  title  in  the  962
 Act,  it  was  Delimitation  Commission  Act.

 *Moved  with  the  recommendation  of  the  President.
 292I-L.S.—9
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 The  work  is  to  be  done  by  a  commission
 and  the  work  is  really  delimitation  of  the‘
 constituencies.  Therefore  the  Bill  now
 proposed  wili  be  known  as  the  ‘Delimita-
 tion  660,  not  the  Delimitation  Commis-
 sion  Act

 Secondly,  the  expression  ‘State’  has  been
 defined  so  as  to  exclude  the  State  of
 Jammu  and  Kashmir  but  to  include  a
 Union  Territory  having  a  kegislative
 assembly.  The  reason  for  the  exclusion
 of  the  State  of  Jammu  and  Kashmir  is
 that  the  matter  in  relation  to  that  State
 would  be  regulated  by  the  Constitution
 (Application  to  Jammu  and  Kashmir)  Or-
 der  1954,  which  would  be  suitably  modifi-
 ed  ‘subsequent  to  the  passing  of  this  Bill.
 Yet  another  reason  for  the  definition  is
 that  the  present  Bill  applies  to  the  Union
 Territories  having  Legislative  Assemblies

 ‘and  to’  the  Union  Territory  of  Delhi,  un-
 like  the  previous  enactment  on  the  sub-
 ject  at  which  time  the  Government  of
 Union  Territories  Act,  963  was  not  on
 the  statute-book.  4

 The  third  variation  is  that  two  provi-
 sions  have  been  added  to  clause  4.  These
 twe  provisos  seek  to  lay  down  that  (a)
 where  only  one  seat  js  allocated  to  a
 State  in  the  House  of  the  People,  the
 whole  of  the  State  is  to  form  one  territo-
 trial  constituency  and  (b)  it  shall  not  be
 necessary  for  the  commission  to  readjust

 _the  allocation  of  seats  in  the  House  of  the
 People  to  any  Union  Territory  or  the  total
 number  of  seats  in  the  Legislative  Assem-
 blies  of  Goa,  Daman  and  Diu,  Pondi-
 cherry.  and  Mizoram  or  the  total  number
 of  seats  in  the  Metropolitan  Council  of  the
 Union  Territory  of  Delhi  as  they  have
 been  provided  for  in  the  Government  of
 Union  Territories  Act,  963  and  the  Dethi
 Administration  Act,  1966

 Similarly  in  clause  5  a  proviso  to  sub-
 clause  aM  has:  been  added.  This  proviso
 was  not  there  in  the  962  Act.  It.  seeks
 to  provide  ‘that  where  the  number  of
 members  of  ‘the  House  of  the  People  re-
 presenting  any  State’ts  four  ot  tess,  then
 members  for  that  State..and  in  the  latter
 member  for  that  State  and  in  the  Tafter
 case,  the  total  number  of  associate  ‘mem
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 bers  shall  be  less  than  nine  by  such  num-
 ber  by  which  the  total  number  of  mem-
 bers  of  the  House  of  the  People  repre-
 senting  that  State  is  less  than  four.

 Clause  8  deals  with  the  readjustment
 of  the  number  of  seats.  It  differs  from
 the  corresponding  provision  in  the  i962
 Act  in  the  following  respect.  It  has  be-
 come  necessary  in  the  present  Bill  to
 make  a  teference  to  the  provisions  of
 certain  other  enactments  in  this  clause  so
 that  the  task  of  delimitation  could  be
 carried  out  by  the  Delimitation  Commis-
 sion  only  and  not  by  the  Election  Com-
 mission  in  certain  cases,  as  was  the  posi-
 tion  earlicr  under  the  provisions  of  the
 relevant  Acts  referred  to  in  the  clause,

 With  these  variations,  th:  Bill  3  am
 moving  is  a  production  of  the  962  Act,
 and  this  being  in  a  compliance  with  the
 provisions  of  article  82  and  article  1703),
 ]  feel  it  is  a  non-controversial  measure  and
 [  hope  the  House  will  adopt  it.

 MR.  DEPUTY-SPEAKER:
 moved:

 “That  the  Bill  to  provide  for  the  re-
 adjustment  of  the  allocation  of  seats  in
 the  House  of  the  People  to  the  States.
 the  total  number  of  seats  in  the  Legis-
 lative  Assembly  of  each  State,  the  divi-
 sion  of  each  State  and  each  Union
 Territory  having  a  Legislative  Assem-
 bly  and  the  Union  Territory  of  Delhi
 into  territorial  constituencies  for  elec-
 tions  to  the  House  of  the  People  and
 Legislative  Assemblies  of  the  States  and
 Union  Territories  and  Metropolitan
 Council  of  Delhi  and  for  matters  con-
 nected  therewith,  be  taken  istto.  consi
 deration

 There  is  an  amendment  by  Shri  M.  C.
 Daga  that  the  Bill  be  sent  to  a  Select
 Committee

 SHRI  M.  C.  DAGA  (Pali):  I  am.  mov-
 ing  it

 3  beg  to  move:
 “That  the.  Bill.  to  provide  for  the  re

 adjustment  of  allocation  of  seats  in  the
 House  of  the  Peodpile  to  the  the

 ,  total  number  of  seats  in  the  ae  आर
 Assembly  ‘of  each  State,  the  division

 M  olio  n

 ™~
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 of  each  State  and  each  Union  territory
 having  a  Legislative  Assembly  und  the
 Unio  territory  of  Delhi  into  territorial
 constituencies  for  elections  to  the  House
 of  the  People  and  Legislative  Assemb-
 lies  to  the  States  and  Union  tesritortes
 and  Metropolitan  Council  of  Delhi  ond
 for  matters  connected  therewith,  be
 referred  to  a  Select  Committee  consist-
 ing  of  I]  members,  namely:  Shri  Arvind
 Netam,  Shri  Dinen  Bhattacharyya,  Shri

 B  5,  Bharua,  Shri  H.  R.  Gokhale,  Shri
 Dinesh  Chandra  Goswami,  Shri  Samar
 Guha,  Shr  Rajaram  Dadasaheb  Nim-
 balkar,  Dr,  Laxinarayan  Pandey,  Shir
 Narain  Chand  Parashar,  Shri  Anant
 Prasad  Sharma;  and  Shri  Ram  Chandra
 Vihal  with  instructions  to  report  by  the
 last  day  of  the  first  week  of  the  next
 session  ”

 SHRI  S.  M.  BANERJEE  (Kanpur).  Mr.
 Deputy-Chairman,  Sir...

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  why  today  I  have  become  Deputy-
 Chairman  Anyway,  it  does  and  matter.

 SHRI  S.  M.  BANERJEE:  Mr  Deputy-
 Speaker,  Sir,  I  would  like  to  support  the
 amendment  of  Mr.  Daga  that  the  Bill
 should  be  sent  to  a  Select  Committee.  It
 is  true  that  after  every  census,  there  is
 a  constitutional  requirement  that  there
 should  be  a  commission  eppointed  known
 as  the  Detimitation  Commission.  It  is  also
 true  that  the  population  of  our  country
 has  increased  and  on  that  basis,  the  States
 both  in  Parliament  and  State  Assemblies
 have  to  be  increased.  Recently  the  Prime
 Minister  calied  a  meeting  of  the  opposi-
 tion  parties  to  discuss  this  ysuc,  whether
 it  should  be  increased.  I  think  the  sugges-
 tion  was  570  or  575  seate.  I  am  told
 there  was  no  censensus  in  that  committee
 and  no  decision  could  be  taken  because  of
 divergent  views.

 My  party  is  not  opposed  to  iacreasine
 the  seats  and  this  should  not  be  rejected
 On  the  technical  ground  that  there  is  no
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 accommodation  in  thas  House  JF  am  told
 the  teebnical  experts  have  said  that  the
 strength  could  be  increased  to  540  or  550,
 3.९  ,  about  30  seats  more,  But  !  do  not
 know  whether  strictly  according  to  the  po-
 pulation  basis,  on  the  baws  of  7  lakhs  Or
 74  lakhs,  the  number  of  seats  will  be
 confined  to  550.  It  may  be  more:  it  may
 even  come  to  580.  I  do  not  know  how
 those  members  will  be  accommodated  in
 this  House.  After  all,  Government's  deci-
 sion  or  the  decision  of  this  House  cannot
 be  takep  on  the  basis  or  assumption  that
 everybody  has  to  be  accommodated  in  this
 House  alone  and  we  will  not  have  a
 separate  buildmg  for  the  Lok  Sabha  or  the
 other  Houses.

 I  do  not  mind  saying  that  we  are  op-
 posed  to  very  big  constituencies  If  you
 do  not  increase  the  seats,  a  Fok  Subha
 consutuency  may  have  more  than  9  to  द
 40  lakhs  of  voters.  If  there  are  a  mk
 lion  voters,  it  will  be  impossible  for  any
 candidate  to  fight  elections  because  he
 should  spend  more  than  Rs,  4  lakhs.  |
 was  a  member  of  the  commuttee  appointed
 to  go  into  the  various  suggestions  made
 by  the  Chief  Election  Commusioner  to
 reduce  the  election,  expenses

 SHRI  VIKRAM  MAHAJAN  (Kangra)
 If  you  have  a  Member  of  Parliament  for
 each  panchayat,  the  expenses  will  be  re-
 duced.

 SHRI  5.  र्  BANERJEE.  I  do  not  want
 ta  go  upto  the  panchayat  level  T  am
 oaly  saying  if  one  has  to  manage  0  or  13
 lakhs  of  voters,  Members  of  Parliament
 wil)  fave  ag  personal  contact  with  the
 people.  Moreover,  the  election  expenses
 are  going  to  be  terrible.  The  return  show-
 ing  election  expenses  will  be  nothing  but
 fictitious  and  will  not  give  a  correct  yic-
 ture  of  the  money  spent.  It  will  only
 open  the  flood  gates  for  those  big  tycoons
 who  wish  to  enter  Parliament  with  the
 help  of  their  money  alone  and  not  on
 the  basis  of  any  political  ideology  or
 policy.  So,  my  suggestion  is  that  the  seats
 should  be  increased  on  the  basis  of  the
 census  and  arraitgements'  should  be  made
 to  see  that  all  the  members  are  accbmm-
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 dated  here.  Fam  told  the  seating  arrange- ment  in  the  House  of  Commons  ia  less
 than  the  number  of  members;  it  is  very much  less  because  everybody  is  not  sup-
 Posed  to  come  to  the  House  at  the  same
 time.  We  have  alsd  seen  that  m  the  Lok
 Sabha,  whether  it  is  a  three  line  whip  or
 four  Ine  whip,  even  on  occasions  when
 both  the  opposition  parties  and  the  ruling
 Party  unite  as  on  Constitutiog  Amend-
 ment  Bills  or  electitis  to  oi  pathamen-
 tary  committees  like  the  PAC  or  Hetimates
 Committee,  the  umaxtrrktm.  attetdarte  was
 20  more  than  450.  That  means,  about  20
 or  25  per  cent  of  the  members  are  either
 absent  or  do  not  attend  the  House  while
 in  Delhi.  The  xtiffieulty  'wifl  be  at  the
 time  of  voting.  In  the  House  of  Com-
 mons  they  just  cross  the  floor  and  voting
 takes  place  in  the  lobby.  We  m  our

 .  House  also  had  the  same  system  in  the
 past.  Now  we  have  the  automatic  voting
 system  for  which  each  member  has  to  be
 allotted  a  particular  seat.  So,  all  the
 Members  wilt  have  to  be  accommodated
 with  seats  because  they  have  to  partici
 pate  in  voting.  It  is  no  doubt  true  that
 this  will  present  a  difficulty.  But  that  is
 not  such  a  big  difficulty  because  of  which
 we  should  not  inctease  the  number.

 Then  I  come  to  the  Delimitation  Com-
 mission  about  which  I  have  bitter  experi-
 ence  in  Kanpur.  During  the  962  elec
 tions  I  suddenly  found  that  my  const
 tuency  has  been  bifurcated.  Sir,  I  would
 hke  to  take  you  to  Kanpur  and  show  you

 how  the  area  which  fallg  in  the  consti-
 tuency  of  my  sister.  Shrimati  Sushila
 Rohatgi,  has  four  cinema’  hotises,  two  or
 dnance  factories  बातिन,  बंड रिहटना,  and  it
 is  called  9  rural  constituency.  I  have
 been  given  an  area  which  consists  of  35
 villages  and  my  constituency  is  called  an
 urban  constituenay.  F  was  surprised  at  it
 and  I  asked  the  Delimitation  Commis-
 sioner,  Shri  Sundaram,  how  it  was  done
 and  whether  somebody  wisited  the  area
 before  doirg  it.  In  that  Assembly  con-
 stitzency  which  had  gone  as  a  rural  con-
 atitueacy,  I  hat  won  eaitier  with  a  mar-
 gin  of  27.000  -véteg,  Gf-course,  my  fotal
 metgin  wes  60.000  vptes.  In  fhat  one
 Amembly  constituericy  I  had  a  margin  of
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 27,000  votes  because  alt  the  defence  em-
 Ployees  are  there  as  two  of  the  biggest  or-
 dnance  factories  are  situated  there.  Now
 there  are  three  plants  with  the  establish-
 ment  of  the  special  alloy  steel  plant.
 After  partition  many  Punjabis  came  and
 settled  there  and  there  is  a  place  called
 Panch  Number  Gumti.  My  constituency
 was  divided  and  I  got  an  urban  consti-
 tuency  which  grows  caulif  flower,  mus-
 tard  “aiid  other  things  without  any  irriga-
 tion  Still,  I  won  the  elections.

 MR  DEPUTY-SPEAKER:  Were  you
 not  an  associate  member  of  the  Delimita-
 tion  Committee?

 SHRI  S.  M.  BANERJEE:  No,  I  was
 not.

 I  would  sey  that  whenever  the  Delim:-
 tation  Commission  is  appointed,  it  has  to
 visit  the  area  and  see  whether  it  is  a  re-
 served  area  or  not.  Now  what  happens
 is  that  suddenly  on  the  basis  of  certain
 evidence  a  particular  area,  which  is  a
 general  constituency,  is  converted  into  a
 reserved  constituency.  I  am  not  against
 reservation.  |  feel  that  the  people  belong-
 ing  to  the  Scheduled  Castes  and  Tribes
 should  be  given  the  maximum  number  of
 seats  That  is  not  the  point.  But  where
 the  majority  of  the  population  is  non
 Scheduled  Caste,  why  should  it  be  con-
 verted  into  a  reserved  constituency?  So.
 I  would  say  that  the  Delimitation  Com-
 mission  should  go  into  the  various  pro-
 blems  with  which  we  are  confronted  every
 day  practically  during  our  elections  and
 then  come  to  some  conclusions.

 Before  the  appointment  of  the  Com-
 mission,  the  Minister  should  kindly  con-
 sider  whether  it  would  not  be  advisable
 fo  refer  it  to  a  Joint  Committee,  where
 we  wilt  get  emple  opportunity  to  discuss
 all  aspects  and  adduce  evidence.  After
 all,  nothing  is  going  to  be  lost  if  there  is
 some  delay.  I  do  not  think  there  is  any
 dunger  of  toppling  any  government  be-
 cause  the  elections  are  not  fast  approach-
 ing.  The  firat’  election  will  be  in  974
 “Thére’  it  antple  siiie.
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 SHRI‘P.  K.  BEO  (Kalahandi):
 be  earlier  in.  my  State..

 it  will

 SHRI  SM.  BANERJEE:  I  would
 request  the  bon.  Minister  to  kindly  con-
 sider  this  suggestion  more  seriously,  They
 can  themselves  move  to  refer  it  to  a  Joint
 Committee.

 We.  have  nothing  against  the  principles
 of  the  Bill,  It  is  necessary  according  to
 our  Constitution.  The  problem  is  how
 this  increased  number  could  be  accommo-
 deted  in  this  building.  Perhaps,  we  can
 have  two  shifts.  When  the  schools  are
 having  two  shifts,  we  can  also  have  two
 shifte;  we  do  not  mind  it.  "So,  merely  on
 some  technical  grounds,  the  people  of
 India  should  not  be  detailed  the  represen-
 tation  to  which  they  are  entitled  under  the
 Constitution.  With  these  words,  I  support
 the  Bill  and  I  would  request  the  hon.
 Miiiister  to  refer  it  to  a  Joint  Committee.

 aft  संलचग्द  डाला  (पाली)  :  उपाध्यक्ष

 महोदय,  जब  मैं  किसी  बिल  को  सिलेक्ट
 कमेटी  में  भेजने  सम्बन्धी  प्रस्ताव  रखता  हूं,
 तो  कुछ  माननीय  सदस्य  समझते  हैं  कि  यह
 एक  रुटीन  वर्क  है  |  लेकिन  मेरा  खयाल  है
 कि  मेरे  या  किसी  न्य  सदस्य  के  प्रस्ताव  पर
 जो  भी  बिल  सिलेबस  कमेटी  में  गये  हैं,  उन
 सब  में  एमेंडमेंट  हुए  हैं  t

 सब  से  पहले  मैं  यह  पूछना  चाहता  हूं  कि
 जो  बिल  पेश  किया  गया  है,  वह  प्रा टिकल  82
 के  नीचे  भरा  रहा  है  या  झआाटिकल  327  के
 नीचे.

 झगर  यह  बिल  पास  हो  जाता  है  और
 उसके  गझ्रमुसार  निर्वाचन-क्षेत्र  बन  जाते  हैं,
 तो  फिर  वे.  निर्वाचन-श्षेत्र  चाहे  केसे  भी  बन
 जायें,  झाटिकल  329  के  मुताबिक  इस  ला
 को  हाई  कोटे-या  सुप्रीम  कोर्ट  में  चैलेंज  नहीं
 किया जा  सकता  है।  इस  बारे में  यही  प्रीमियर
 ले  डाउन  किया.  गया.  है.  कि  आावजेक्शन्ञ  रूल
 झाउट  करने  के  बाद,  इलैक्शन  कमीशन

 जो  भी  जजमेंट देता  है,  उसको  किसी  कीट
 में  चैलेंज  नहीं  किया  जा  सकता  है  ।  प्राजक
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 के  समय  में  कानून  में  इतना  ज्यादा  डिसक्रीशन
 रखते  का  मतलब  यह  है:कि-सरकार  करप्शन
 को  बढ़ावा  देना  चाहती  है  |

 उदाहरण  के  लिए  लाज  3  में  जजों  के
 रखने  की  बात  कही  गई  .है.।  सबाल  यह  है  कि
 हाई  कोर्ट  के  जज  क्‍यों  रखे  जायें,  केवल  सुप्रीम
 कोर्ट  के  जज  क्‍यों  न  रखे  जायें  ।

 श्री  विक्रम  महाजन

 भी  मूलचन्द  दाग.  झगर  सरकार  देश
 को  इत्साफ  देसी  चाहती  है,  तो  सुप्रीम  कोर्ट
 के  जज  रखते  चाहिए  क्लास  3  में  कहा  गया
 है,  “ट  शैल  -कन सिस्ट  ऑफ़  ए  जज  आफ़

 सुप्रीम  कोर्ट  आर  ए  हाई  कोर्ट”  ।  हाई  कोर्ट
 का  जज  क्यों  रखा  जाये?  जब  कमीशन
 ने  सारे  देश  में  ,  निर्वाचन-क्षेत्रों  का  निर्धारण
 करना  है,  तो  फिर  सुप्रीम  कोर्ट  के  जज  क्‍यों
 नहीं  रखे  जाते  हैं.  ?

 भोलू  फिर  भाष  चाहते  हैं
 कि  'रियायतें  हो  जाय  तो  कोई  परवाह  नहीं  है  1
 मैं  चाहता  हूक  सिटिंग  जज  होना  चाहिए।
 यह  पोलिंटिक्सं  में  बड़ी  गड़बड़  है  जहां
 जजेज  भी  बैठते  हैं,  कई  बार  डो-लिमिटेशन
 के  मामले  में  मैंने  देखा  है  कि  वह  भी  पोलिटिकल
 पार्टी  से  गाइड  हो.  जाते  हैं.।  इसलिए  राज  जो
 बाप  के  सिटिंग  जैज  बैठे  हुए  हैं  उनको  प्राप

 मुकेश  कीजिये  t  इसमें  भाप  ने  कहा  है
 “two  menibers,  each  of  whom  shall

 be  a  =  pérson  who  is  or  has  been
 judge

 तो  मेरा  कहना  है  कि  जो  सिटिंग  जज  हो
 जो  काम  करता  हो  उसको  भाप  मुकरेर  कीजिये
 शौर  हाई  कोर्ट  के  ज्ज्  को  रखने  की  आवश्य-
 कता  नहीं  है.।..

 “The  Central  Government  shall  nomi.
 nate  one  of  the  members  appointed
 under  ‘clause  “@)  of  sub-section  rery  to  be

 कम  हैं  ।

 the  Chairshan  of  the  Commission.”
 ara  लीजिए  एक  बाप  का  हाई  कोर्ट  का
 जज  है  शौर  एक  सुप्रीम  कोर्ट  का  तो  उसका.

 चेयरमैन कौने  होगा  ?  उसमें  यह  हैं  कि  गवर्नमेंट
 बिल  नॉमिनेट  ।  ो  हाई  कोर्ट  के जज  को  भी
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 {at  मूलचन्द  डाया]

 कह  देगी  वह  कि  यूआर  दि  चेयरमेन।  चे वर सेस

 बह  होना  चाहिए-जो  सुप्रीम  कोर्ट  का.  जज

 हो  ।  लेकिन  अगर  आप  इसमें  ऐसा  लिखते

 हैं  कि
 .  “Government  will  noriinate  a  High
 Court  Judge  to  be  the  Chairman  of  the
 Commission.

 That  means  the  Government  has  ‘got  the
 discretion  to  appoint,  anybody  as  a  Chair.
 man.  It  means  that  Government
 wants  to  interfere  into  it  He  may  be
 anybody.  Suppose  there  are  three  Judges
 You  say  “A”  should  be  the  Chairman  and
 aot  “B”  or  “C”,  Why  is  this  discretion
 left  to  the  Government  and  for  what
 purpose?

 Then,  clause  5  says:
 “The  Commission  shall  associate  with

 .  ateelf  for  the  purpose  of  assisting  it  in
 _its  quties  in  respect  of  cach  State,  nine
 persons,...”  What  is  the  Purpose  of  it?

 आप  राजस्थान  को  ले  लीजिये  या  मध्य  प्रदेश
 पबा  श््रान्ध्र  प्रदेश  को.  ने.  लीजिये  ।
 राम  गोपाल  रेड्डी  साहब  को-सारे  आन्  प्रदेश

 'का  हाल  मालूम  नहीं  है  वह  केवल,  अपनी

 कास्टीटयूएंसी  के  बाबत  जानते  हैं  तो  यह  जो
 9  मेम्बर  को  लेने  का.  सवाल  है  उसमें  कौन

 मैम्बर्स  होने  चाहिए  ?  मझे.घगर  ड्राप  कहें
 सकीं  मैं  राजस्थान  की  सारी  बात  कह  सकता  हूं
 तो  वह  मेरे  लिए  अंसंभव  है  t  में  भ्रपने  निर्वाचन

 :  मौत  की  आत  कह  सकता  हूं  t  तो  श्राप  जो  9
 * रैम्बसं  को  नामिनेट्र कर  रहे  हैं  उत्तको  कैसे

 सारे  प्रदेश  का  हाल  मालूम  होगा  ?  फिर  उनको
 नागिनें  कौन  करेगा  ?  कैसे  उनको  मालूम

 होगा  ?  स्पीकर  अवसर.  वामित्तेट.  करेगा  तो

 उसको  कैसे  मालूम  होंगा ?  असेम्बली  में  क्या

 होता  है  कि  जो  असेम्बली  में  नॉमिनेट  करने
 बल  होते  हैं,  गवर्नमेंट  पार्टी  के  होते.  हैं,  या

 :  “मिनिस्टर  होते  हैं बे  नॉमिनेट  हो  जाते  हैं.4

 एक  माननीय  संदेश.:.  इधर  भी.  ऐसा
 ही है।

 OS  att  मूलचन्द  होगा  :  इधर  भी  ऐसा  ही

 हैं  तो  यह  बिलकुल  गेंडंबह  हैं।  तो इसको  जानते
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 -हुए हम  कैसे  इस  बात  को  समझें  ?  यह  9  कैम्पस
 का  डिस्कशन  किस  आधार  पर  होगा  ?

 :  पार्टी  के  आधार  पर  यह  होगा  वा  किस  आधार
 पर  होगा ?  देयर  इज  तो  ऋाइटीरिया  +  में
 संमेसता  हूं  कि  स्टेट्स के  अंदर  डिंघोजन्स  हैंग
 हर  जेंगहूं  चार  यो  पाँच  डिवीजन  हैं  ।  लो  उस
 डिवीजन  के  जो  एम  पीज़  शोर  एम०एल  ०एज़  ०

 हों  उनको  एंसोशिएट  करना  चाहिए  कमीशन
 के  अंदर  जगह  जगह  पर  ।  यह  नहीं  होता
 चाहिए  कि  राजस्थान  स्टेट  के  अंदर  चार  पांच
 एमपी  ०  को  ले  लें  या  पांच  एम  ०  एल  ०एज०  को
 ले  लें  ।  हर  एक  स्टेट  के  अन्दर  जो  डिवीजन  हैं,

 उन  डिजाइन्स  के  झ्राधार  पर  जब  कमीशन  को

 'एन्क्यायरी  करनी  है  तो  उन  लोगों  की  उसमें

 एसोसिएट:  करना  चाहिए  और  उनसे  लाभ
 लेना  चाहिए  यह  मगर  हो  तो.  हम  समझ
 सकते  हैं  कि  बह  अपनी  बात  कह  सकते  हैं  ।

 हर  एक  स्टेट  डिवीजन  में  डिवाइसेस  है  v
 देवर  शार  फोर  कार  फाइल  छिखोीजत्स  4  उस
 डिवीजन  के  लोगों  को  उसमें  एसोसिएट  करें
 तो  वह  अपनी  बात  कह  सकते  हैं  ।  में  जिस
 निर्वाचन  क्षेत्र  से  आया  हूं,  मेरी  कोई  ऐड-
 मिनिस्ट्रेटिव  यूनिट  लीजिए  ।  पंचायत  समिति

 है,  शहडोल  है,  जिला  है  ।  मेरे  ब्लॉक  के  कुछ
 विलेजेज़  दूसरे  निर्वाचन  क्षेत्र  में  हैं  भर  दूसरे
 के  कुछ  विलेजेज्ञ  मेरे  निर्वाचन  क्षेत्र  में  हैं  1
 उदयपुर  का  हिस्सा  भी  उसमें  आता  है  और
 मेरे  जिले  पाली  का  भी  आता  है।  सें  पाली  का
 हूं  ।  मु  एक  एम  ०पी  ०को  एक  जिला  परिषद्‌
 है  उदयपुर  में  वहां  जाना  पड़ता  है  और  एक
 जिला  परिषद्‌  है  पाली  के  भ्रमर  जोधपुर
 डिवीजन  में  वहां  पर  भी  जाना  पड़ता  है  ।
 में  पूछता  हूं  कि  आप  के  जो  ऐंडमिनिस्ट्रेटिव
 ब्लाक  यूनिट  हैं  बहू  किस  श्रोघार  पर  बनते  हैं?
 मैंने  कई  विलेज  देखें  हैं  कि  जहां  बहुमत  नहीं
 होता  है  तो  उसको  शेंडुयूल्ड  कोस्ट  घोषित
 कर  देते  हैं।  शेड्यूल्ड  कास्ट  की  कॉस्टीट्यूऐसी

 बसी  उसमें  बहुमत  शेडयूल  कॉस्ट  का  नहीं  है
 _ शकित  पॉलिटिकल  रीजन  पूर  उसको  शेश्यूल्ड
 कास्ट  घोषित  कर  देते  हैं।  -

 एक  माननीय  सदस्य: ऐसा  नहीं  सभा  ।
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 ली  मूयत्थन्द  डाया :  मह  श्राप  मुझ  से
 नहीं  कह  सकते  tg  कैन  नाट  चैलेंज मी  आपके

 शेलट  के  इन्दर  कोई  पाबन्दी  तो  नहीं  है  ।
 काइंडली  गो  न  इट  ।  सेरा  कहना  यह  है  कि
 आपकी  धूलि  बनाना  चाहिए  1  तहसील
 लेबल  पर  माने,  ब्लाक  लेबल  पर  मानें,  जिला
 लेबल  पर  मानें,  पर  यूनिट  होना  चाहिए  ।
 सैटिन  यह  इसमें  नही  है  भ्रव  श्राप  ने  इसमे
 दिया  है  :

 “The  persons  to  be  associated  from
 each  State  shall  be  nominated  in  the
 «case  of  Members  of  the  House  of  the
 People  by  the  Speaker...  Pug

 स्पीकर  किस  आधार  पर  यह  नॉमिनेट  करेगा  ?

 स्वाद  विल  जी  दि  कंसीडरेशन  ?  तो  उसमे  भी
 डिस्क्रिप्शन  पर  छोड़  दिया  है  1  कोई  क्रिस्टी  रिया
 नही  मुकरंर किया  है।  (व्यवधान)
 मैंने  ती  यह  कहा  कि  डिवीजन  के  आधार  पर
 एसोसिएट  करना  चाहिए  ।  फिर  बाप  कहते
 2:

 “The  Commission  shall  determine  its
 own  procedure  and  shall  in  the  per-
 formance  of  its  functions  have  all  the
 powers  of  a  civil  cowrt....”

 ara  कहते  है  कि  उसकी  नोटिस  निकलनी
 चाहिए  शौर  केवल  गज़ट  में  बह  निकल
 जायेंगी,  दैट  इज़  सफिश्येंट  ।  मैं  कहता  हूं  जो
 आपके  जिला  परिषद्‌  हैं,  तहसील  हेडक्वार्टर  है,
 ब्लाक  है,  वहां  पर  क्‍यों  नहीं  यह  नोटिस
 निकलती  है।  ताकि  लोग  जा  कर  देखें  तो  सही
 कि  बाप  ने  यह  निर्वाचन  क्षेत्र  घोषित  किया  है
 लोगों  को  मालूम  नहीं  पडता  है  कि  निर्वाचन  क्षेत्र
 कौन  सा  घोषित  कर  रहे  हैं  कौर  भाप  यह  कह
 'रहे  हैं  कि  हम  ने  गजट  में  शामा  कर  विया  भर

 ही  गया  t  यहाँ  भी  नहीं  कि  ब्लाक  लेबल  पर,

 तहसील  लेवल  पर  या  एस  डी  वो  जहाँ  बैठता

 है,  कहां  यह  चीज़  शाया  की  जाम  |  सब-डिसीजन
 को  मालूम  महीं,  ब्लाक  को  'मालूम  नहीं,

 पंचायत  समिति  को  मालूम  नहीं  शौर  प्राय
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 कहते  हैं  कि  नोटिस  निकल  गई  कौर  कब

 यू  हैव  नो  राइट  टू  मेक  एनी  झावजेक्शन  t
 तो  मेरा  कहता  है  कि  यह  जो  आप  निर्वाचन
 क्षेत्र  बनाते  हैं  उसमें  भाप  को  यह  ध्यान  देना
 चाहिए  कि  जो  लोग  आब्जेक्शन  रेज़  करना
 चाहते  हैं,  उनको  उसका  मौका  हो  ।  शब  ड्राप
 कहते  हैं  :

 “...publish  its  proposals  for  the  de-
 limitation  of  constituencies,  together
 with  the  dissenting  proposals,  if  any,
 of  any  associate  member  who  desires
 publication  thereof,  in  the  Gazette  of
 India  and  in  the  Official  Gazettes  of  all
 the  States  concerned  and  also  in  such
 other  manner  as  it  thinks  fit;”

 आप  यह  बताइये  कि  ये  जो  एसोसिएटेड
 मेम्बसं  हैं  वे  क्या  वहां  केबल  अपनी  राय  देने
 के  लिए  हैं  चाहे  वह  मानी  जाव  या  न  मानी
 जाय,  उसमें  वह  कुछ  मही  कर  सकते  ?  मान
 लीजिये  एसीशिएटेड  मैम्बर्स  ने  अपनी  राय  दी  i
 दस  मेम्बर  ऐसी  राय  देते  हैं  कि  यह  निर्वाचन
 क्षेत्र  ऐसा  होता  चाहिए  कौर  डीलिमिटेशन
 कमीशन  दूसरी  राय  देता  है  कि  कमीशन  की
 राय  भानी  जाएगी  या  उन  दस  मैग्सेसे  की
 राय  मानी  जायभी  ?  उनकी  क्‍या  पोजीशन  है  ?
 क्‍या  वे  वहां  केवल  इसलिए  होंगे  कि  उनकी
 राय  मे  मानी  जावे  ?  जो  श्राप  ने  एसोसिएट
 किये  हैं  एसेम्बली  के  मैम्बर्स,  पालियामेट  के

 मेम्बर,  जो  वहां  जाते  हैं  उसकी  राय  मानी
 जायेगी  या  नही  ?  तो  सवाल  यह  है  कि  जो
 सारे  के  सारे  प्राधिजल्स  भागने  रखे  है  उनसे
 आपने  सारा  'डिस्क्रिप्शन  छोड़  दिया  है  1  मान
 लीजिये  जो  ज्यादा  भेम्बर्स  बाप  बढ़ा  रहे  है
 वह  कितने  मैम्बर्स  बढ़ाने  चाहिए  उसका  कोई
 जिक्र  नहीं  है  और  निर्वाचन  क्षेत्र  मे ंकितनी

 सीट्स  बढ़  सकती  हैं  उसका  भी  कुछ  जिक्र

 नही  है  ।  केवल  'स्ट्रक्शंस  देकर  गवर्नमेंट
 झपना  सारा  भार  डीलिमिटेशन  कमीशन  जो
 बनता  है  उसके  ऊपर  छोड़ना  चाहती  है  श्लोक

 बह  कमीशन  जो  भी  चाहते  कर  सकता  है
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 t6  hes.

 "SHRI  E,  R.  KRISHNAN  (Salem)  Mr.
 Deputy-Speaker,  Sit,  on  behalf  of  my
 party,  the  Dravida  Muanetra  Kazhagam,  I
 would  like  to  say  a  few  words  on  The
 Delimitation  Bill,  1972,

 This  Bill  has  been  introduced  for  the
 purpose  of  constituting  a  Delimitation
 Commission  to  demarcate  the  Lok  Sabha
 and  the  Assembly  Constituencies  in  the
 country  on  the  basis  of  97f  Census.
 The  present  Lok  Sabha  and  Assembly  Oon-
 stituencies  had  been  demarcated  after  1961
 Census.  As  the  population  of  she  coun-
 try  has  increased,  which  the  97  Census
 has  revealed,  it  is  the  constitutional  duty
 cast  on  the  Government  that  a  Delimitation
 Commission  is  constituted  immediately  for
 the  purpose  of  demarcating  the  Lok  Sabha
 and  the  Assembly  constituencies,

 it  cannot  be  disputed  that  the  popu-
 lation  of  the  country  has  increased  But
 the  population  has  not  increased  in  the
 same  proportion  in  all  the  States  of  the
 country  and  that  is  due  to  the  fact  that
 certain  States  are  vigerously  implement-
 ing  the  family  planning  programmes  In
 fact,  in  some  parts  of  the  country  as  a
 result  of  this  the  population  has  gone
 down.  70  give  a  concrete  example,  on
 account  of  vigorous  implementation  of
 family  planning  prograinmes  ‘in  national
 interest,  the  State  of  Tamil  Nadu  lost  two
 Parliamentary  seats.  The  Central  Govern-
 ment  repeatedly  stress  this  fact  that,  un-
 tess  the  population  explosion  is  controlled
 and  curbed,  the  economic  development  of
 the  country  will  be  in  jeopardy.  If  any
 State  follows  this  directive  and  implements
 effectively  the  family  planning  programmes,
 the  State  is  deprived  of  due  representation
 in  the  Lok  Sabha.  If  this  is  going  to  be
 the  reward  for  undertaking  to  impfement
 the  family  pl

 oeeatckoe  wilt
 then

 naturally  these  wilt  receive  a
 set  back.  Some  States  might  even  drop
 the  family  plasuiny  progranimes.

 I  would  like  to  suggest  that  in  their
 deliberations  the  Delimitation  Commission
 should  take  this  vital  point  into  consider-
 cium  canna  oe  सी  -  ला)  मनी  —_—  ~  जन  जा  —_  मल  STC  ry  Perea  Seer  ini  at,
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 ation.  It  must  be  borne  in  mind  that  if
 any  State,  for  instance,  Tamil  Nadu  keep
 the  national  interest  in  the  forefront  and
 implement  the  family  planning  ‘Pro-
 grammes  in  right  earnest,  such  n  State
 should  not  be  rewarded  by  way  of  reduc-
 tion  in  the  number  of  Lok  Sabha  seats
 witich  it  had  earlier.  I  would  even  go  to
 the  extent  of  saying  that  there  should  have
 been  provision  in  this  Bull  itself  to  the
 effect  the  States  implementing  vigorously
 family  planning  programmes  will  not  be
 adversely  affected  in  the  matter  of  —  re-
 presentation  to  the  Lok  Sabha,

 Recently,  our  Prime  Minister  convened
 a  Conference  of  the  Leaders  of  all  politi-
 cal  parties  in  the  country  to  consider  the
 question  of  increasing  the  number  of  Lok
 Sabha  seats  to  570,  which  will  be  in  pro-
 portion  to  the  increase  in  population.  I
 read  in  the  newspapers  that  some  polit:-
 cal  parties  did  not  favour  this  increase
 in  the  Lok  Sabha  seats  My  party,  the
 D.M.K.  extented  its  fully  support  to  the
 increase  of  Lok  Sabha  seats  to  570.  Now
 that  this  Bill  has  been  introduced,  I  would
 Ithe  to  know  whether  this  question  will  be
 referred  to  the  Delimitation  Commission.

 6.04  hrs,

 (Suri  N  K.  P.  Satve  in  the  Chair  )

 If  the  strength  of  Lok  Sabha  is  noi  in-
 creased  in  proportion  to  the  increase  in
 population,  then  each  Member  of  Lok
 Sabha  may  have  to  represent  more  than
 0  lakhs  of  people  Even  now,  a  Member
 represents  7.5  lakhs  of  people.  It  is
 humanly  impossible  for  any  Member  of
 Lok  Sabha  to  cover  frequently  his  entire
 constituency,  which  is  so  vast,  for  the  pur-
 pose  of  personally  contacting  his  con-
 stituents  and  acquainting  himself  with
 their  problems  and  difficulties.  If  he  is  to
 represent  more  than  0  lakhs  of  people,  I
 need  not  say  that  he  will  never  be  able  to
 do  justice  to  his  responsibilities.  The  area
 of  a  constituency  will  become  still  larger.
 A  Member  will  not  be  able  to  come  round
 his  constituency  even  twice  if  his  five  year
 term.  His  election  expenses  also  will  be

 *The  oviginal  speech  was  delivered  in  Tamil.
 है  |
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 mounting  up.  So,  it  is  necessary  that
 along  with  the  increase  in  populatiun  the
 number  of  Lok  Sabha  seats  should  also  be
 increased  proportionately.  Similarly,  the
 Assembly  seats  should  also  be  increased.
 My  party,  the  D.M.K.  has  extended  its
 full  support  to  the  increase  of  Lok  Sabha
 seats  as  also  Assembly  seats  I  hope  that
 the  Delimitation  Commission  will  consider
 this  question  also.

 As  I  pointed  out  earlier  on,  I  would  te-
 quest  that,  for  the  purpose  of  achisvirg
 self-reliance,  for  the  vurpose  of  attaining
 economic  goals  which  will  pave  the  way
 for  establishing  an  egalitarian  society  in
 the  country  if  a  State  is  to  be  penalised  for
 implementing  family  planning  programmes
 by  way  of  loss  in  the  Lok  Sabha  seats,  I
 would  say  that  our  economic  efforts

 will
 receive  a  set  back.  I  would  request  that
 the  pre-96!  basis  for  demarcating  the  Lok
 Sabha  seats  and  Assembly  in  the  case  of
 Tamil  Nadu  should  be  followed  for  the
 purpose  of  delimiting  the  constituencies
 now.  I  had  referred  to  this  problem  in
 my  speech  on  the  Demands  for  Grants  of
 the  Ministry  of  Health  in  which  I  pointed
 out  that  the  family  planning  programmes
 will  be  given  a  go-by  if  a  State  is  to  lose
 the  number  of  seats  in  the  Lok  Sabha,

 Before  }  conclude,  I  would  urge  upon  the
 Minister  that  this  important  fact  must  be
 borne  in  mind  by  the  Delimitation  Com-
 mission  while  the  constituencies  are  de-
 limited  both  for  Lok  Sabha  and  for
 Assemblies.  There  should  be  proportionate
 increase  in  the  strength  of  Assemblies  and
 Lok  Sabha  to  the  increase  in  population  as
 revealed  by  4977  Census.

 With  these  words.  I  conclude.

 MR,  CHAIRMAN:  Mr,  Rudra  Pratap
 Singh.  He  is  not  present.

 Shri  B.  ्,  Naik

 SHRI  8.  V.  NAIK  (Kanara):  Mr.  Chair-
 men,  Sir,  the  Delimitation  Bill  has  been
 Presented  here  as  #  natural  feature  of  the
 Getade.  I  welcome  the  Bill  as  it  is  present-
 od  today.  Even  though  we  refer  the  task
 of  delimitation  of  constituencies  to  4
 quasi-judicial  body,  ic.,  the  delimitation

 ~
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 Commission,  our  experience  in  the  past
 hay  been  such  that  this  seemingly.  very
 innocent-looking  Bill,  as  far  as  the  people
 say  or  the  persons  affected  by  it  say,  can
 also,  in  the  hands  of  the  people  not  gifted
 with  a  judicial  bent  of  mind.  is  capable  of
 being  one  of  the  most  mischievous  pieces
 of  legistation.

 4  hope,  first  and  foremost,  in  the  choice
 of  the  personnel  who  will  be  manning  this
 Commission,  utmost  care  will  be  taken  that
 wuasi-politicians  or  full  politicians  or
 people  not  prone  to  take  a  very  judicious
 view  of  the  whole  situation,  are  not  select
 ed  in  order  to  be  placed  in  the  two  vacanc.
 jes  that  are  there  where  appointment  is
 to  be  made  from  amongst  judicial  _per-
 sonnel.  In  this  behalf,  I  would  like  t0
 join  hands  with  the  hon.  Member,  Shri
 Daga,  in  supporting  the  view  that,  instead
 of  having  on  this  Commission  of  three
 people  who  have  been  ‘has-beens’  in  the
 judicial  line,  it  would  be  better,  if  at  all
 to  err  on  the  safe  side,  if  sitting  members
 of  the  judiciary  are  provided  to  this  Com-
 mission  so  that  they  will  be  more  account-
 able  than  ex-judicial  luminaries  and  will
 also  be  in  a  position  to  do  justice  to  the
 job  along  with  the  ex-officio  Chief  Elec-
 tion  Commissioner.

 Then,  Sir,  as  far  as  the  discussion  on
 the  size  of  the  constituency  is  concerned,
 my  hon.  friend,  Shri  Banerjee,  raised  this
 point.  He  said:  The  bigger  the  size  of  the
 constituency,  the  larger  will  have  to  be  the
 amount  of  money  spent  on  the  election
 T  do  not  see,  and  I  cannot  see  eye  to  eve
 in  co.relating  the  financial  aspect  of  any
 election  campaign  with  the  size  of  that
 constituency,  as  that  would  be,  in  brief,  a
 sort  of  an  insult  to  the  electorate,  «nd
 more  particularly,  to  the  electorate  of
 this  great  country.  It  would  be  an  insult
 added  to  the  injury  far  this  reason  that,
 in  the  course  of  the  last  20  or  25  years
 of  the  operation  of  democracy  in  this
 country,  the  electorate  has  grown  wise.
 Definitely  it  is  wiser  today,  than  what  it
 was  in  the  year  1952,  And,  even  though
 there  have  been  attempts  made  on  behalf
 of  the  moneyed  people  to  bribe  or  cor-
 rupt  the  electorate,  the  electorate,  irres-
 pective  of  either  accepting  the  money  or
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 refusing  the  money—have  been  able  to
 come  to  the  right  decisions,  whether  it  is
 of  a  party  or  a  person  or  an  ideology.  It
 would  be  a  wrong  conclusion  to  arrive:  at
 with  regard  to  any  co-relation  between  the
 amount  of  money  spent  and  the  success
 in  the  present  or  the  forthcoming  electrons
 in  this  country.

 हू  do  appreciate  the  concern  of  the  hon.
 Member  (Shri  Banerjee)  that  the  size  of
 the  electorate  will  make  ‘t  progressively
 difReutt—-particularly  at  the  national  level
 —%>  maintain  a  rapport  or  2  sort  of  live-
 contact,  with  the  electorate  composed  of
 a8  riany  as  a  million  people,  because,  we
 are  already  56  crores  of  people  and  even
 if  we  provide  for  560  Members  of  Par-
 lament,  there  will  still  be  a  million  mem-
 bers  of  the  electorate  or  the  population
 which  will  bave  to  be  catered  to  and  con-
 tact  developed.

 Having  accepted  a  fedeial  system  of
 Government,  having  accepted  a  national
 Government,  there  seems  to  be  absolutely
 go  escape  for  this  country.  Leaving  aside
 the  technical  problems  in  tegard  to  the
 size  of  this  chamber  OL  thc  adjustments
 to  be  done  about  it,  I  feel,  Sir,  the  elec-
 torate  in  this  country,  by  and  large,  will
 see  the  limitation  of  their  representatives,
 in  regard  to  this  size,  and  ¥  hope  that.
 in  the  interest  of  the  nation,  both  the
 electorae  and  the  elected  will  be  able  to
 appreciate  the  mutual  difficulties  involved
 ia  this  difficulty  of  personal  rapport  as
 well  as  contact.

 In  this  behalf,  I  would  like  to  draw
 your  kind  attention  to  Clause  No.  9  (l)
 fa)  wherein  it  has  been  stated  as  follows:

 “All  constituencies  shall,  as  far  as  be
 practicable  to  geographically  compact
 areas,  and  in  delimiting  them  regard
 shall  be  had  to  physical  features,  exist-
 ing  boundaries  of  sdministrative  units,
 facilities  of  communication  and  public
 convenience.”

 fm  the  course  of  the  last  many  years,
 the  question  of  the  further  geo-demogra-
 phic  division  of  our  States  into  constitu-
 encies  has  been  somewhat  neglected.  Most
 of  the  ornetituencies  being  district  units,
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 and  these  district  units,  having  been  more
 or  fess  the  results  of  administrative  exi-
 gencies,  there  has  been  no  attempt  at  all
 to  divide  these  constituencies  into,  sort
 of,  geographical,  demographic,  cultural  or
 semi-cultural  units,  or  whatever  else  it
 may  be  called.  There  has  not  been
 much  of  an  attempt  and  this  has  been  a
 fong-standing  problem.  And,  I  feel,  in
 case  we  can  think  of  a  long  term  and  a
 sort  of  perpetual  measure  to  solve  this
 problem,  on  the  basis  of  even  personal
 experience  of  some  of  us,  that  there  is
 no  relationship  between  these  constituen
 cies,  then,  af  the  Delimitation  Commission
 were  to  apply  itself  in  respect  of  a  sort
 of  cohesion  within  a  constituency  and  to
 make  it  as  far  as  practicable,  a  sort  of
 perpetual  constituency,  a  lot  of  service
 would  have  been  rendered.

 Here  I  come  to  another  continuing  pro-
 blem  in  our  country,  of  the  relationship
 between  the  State  and  the  Centre.  The
 provision  has  been  made  that  the  Cam-
 mission  shall  associate  with  itself.  0
 the  purposes  of  assisting  it  in  its  duty,  in
 respect  of  each  State,  9  persons,  4  of
 whom  shall  be  Members  of  the  House  of
 the  people,  representing  the  State,  and  5
 shall  be  Members  of  the  Legislative  As-
 sembly  of  that  State.  I  see  no  reason  and

 I  would  jom  once  again  with  hon.  Mem-
 ber,  Shri  M.  C.  Daga,  88  to  the  reason
 why  the  Members  of  Parliament  should
 continue  to  be  in  a  minority,  even  in  the
 capacity  of  ‘associate  members’  when  they
 have  no  right  of  voting.  Is  it  very  difficult
 for  us  to  accept  that  the  two  stand  on
 equal  footing  and  that  if  there  is  any
 need  at  all—if  not  the  minimum  of  parity
 is  ensured,  and  if  parity  cannot  be  en-
 sured,  because  you  want  the  odd  number
 like  9  or  Il—is  it  really  difficult  for  us
 to  somehow  come  across  this  sort  of
 mental  barrier,  and,  instead  of  having,  if
 not  equal  number,  at  least  5  Members  of
 Parliament  and  4  Members  of  the  State
 Astombly.  I  do  not  know  the  reason  why
 this  disparity  is  to  be  carried  on.  I  bape the  ‘hon.  Minister  would  be  geod  enough
 to  oxplain.  But  I  woulg  urge  that  in  this
 year,  because  of  the  historical  aacident,
 once  again,  of  a  direct  eleptien  of  sepre-
 sentatives  ‘in  the  Parliament,  2  think,  this
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 is  a  good  enowgh  turaing-point  for  us
 to  see  to  it  thet,  if  not  a  parity,  at  least
 a  mejority,  is  maintained.

 In  this  betralf,  Sir,  if  I  could  develop
 the  point  further,  since  it  should  be  pos-
 sible  physically  for  the  Commission  of
 three,  not  only  to  associate  with  these  9
 asséciate  members,  or  0  associate  mem-
 bers,  tur  it  would  be  also  pessible,  if
 they  have  to  apply  themselves  adequately
 to  the  task  ahead  of  them,  to  see  that
 an  opportunity  or  associateship  is  given
 in  respect  of  each  Parliamentary  constitu-
 ency  If  this  problem  of  9  or  11  and  4
 versus  5  is  going  to  be  difficult,  when  a
 respective  constituency  is  under  conside-
 tation  of  the  Commission,  an  ad  hoc  or  a
 sort  of  temporary  associate  mentbership
 to  the  Member  of  Parliament  could  be
 given  because  that  will  be  a  workable  ar-
 rangement.  ‘The  full  details  of  the  consti-
 tuency  will  be  best  known  to  them.  |  think
 these  are  not  suggestions  submitted  mere-
 ly  in  the  form  of  debating-points,  but
 these  are  the  hard  realities.  I  hope,  at
 least  some  of  these  suggestions,  particu-
 larly  regarding  the  parity  of  the  member-.
 ship  and  associate  membership  are  in-
 corporated  and  the  amendments  suggested
 in  that  behalf  accepted  by  the  hon.  Mi-
 nister  ~v

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Mr.  Chairman  ,  Sir,  under
 the  Constitution  of  India,  after  every  cen-
 tus,  it  is  a  mandatory  requirement  ‘that
 delimitation  has  to  be  done.  So  far  as
 the  present  Bill  is  concerned,  it  no  doubt
 seeks  to  give  effect  to  that  constitutional
 requirement.  But  there  are  certain  matters
 which  it  is  my  duty  to  bring  to  the  no-
 tice  of  the  Houte.

 So  far  as  the  functions  of  this  cammis-
 sion  are  concer:  acd,  it  has  got  undeubted-
 ly  a  gigantic  task.  It  has  to  make  provi-
 sion  for  fixiag  mot  only  the  parliamentary
 constituencies  but  also  the  legislative  As-
 sembly  constituencies  throughout  the
 country  I  find  from  the  report  of  the
 Blection  =  Comstission  of  India  on  the
 Fourth  General  Elections  in  967  that
 serious  tandicaps  were  felt  by  the  Deli-
 ‘itation  Commission  in  carrying  out  its
 onastitutignal  functions
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 Hon,  Members  are  aware  that  the  main
 principles  of  delimitation  as  laid  down  in
 the  Constitution  and  the  relevant  legis-
 lation  are  that  the  constituencies  should
 be  more  or  less  equal  in  population,  that
 all  corvstituencies  should  be  geographical-
 ly  compact  ‘areas,  and  that  in  forming
 them,  administrative  units  should  not  be
 unnecessarily  broken  and  that  the  physical
 features  and  facilities  of  communication
 aad  public  convenience  have  to  be  kept
 in  mind.  It  was  felt,  and  it  is  obvious
 that  to  carry  out  the  delimitation  work
 on  the  basis  of  these  legal  requirements,
 the  least  that  should  be  provided  to  the
 commission  was  proper  data  and  the  very
 essential  thing,  namely  proper  maps,  [
 fing  that  the  Election  Commission  9
 making  a  comment  in  its  report  which
 was  prepared  after  the  last  delimitation
 was  done  that  even  maps  were  not  made
 available  to  them.  At  page  9  of  their  re-
 port,  we  find:

 ‘Accordingly,  for  a  scientific  delimi-
 tation  of  constituencies  in  each  State,
 it  is  mecessary  to  have  maps  on  an
 appropriate  scale  of  the  State  as  a
 whole  and  of  its  districts  and  cities  and
 a  detailed  table  showing  the  total  po-
 pulation  the  Scheduled  Castes  popula.
 tion  and  Scheduled  Tribes  population
 for  the  smalier  administrative  units
 within  each  district  and  city.  Instruc-
 tions  for  the  preparation  of  such  maps
 and  the  compilations  of  such  tables
 were  issued  by  the  Election  Commission
 in  1962,  a  few  months  before  the  pas-
 sing  of  the  Delimitation  Commission
 Act.  but  even  so,  the  tash  proved  to  be
 difficult  in  a  number  of  States.  The
 commission  was  surprised  to  find  that
 proper  printed  maps  of  districts  show-
 ing  the  boundaries  of  administrative
 units,  main  physical  features  like  hills,
 rivers  and  canals  and  lines  of  rai!  and

 road  communications  were  not  available
 in  many  cases.  The  maps  that  were
 eventually  produced  by  the  State  au-
 thorities  were  of  poor  quality  and  were
 not  invariably  accurate  enough  and  up
 to.  date.  The  ban  imposeg  for  security
 reasons’  on  production  cf  maps  even
 on  the  scale  of  one  inch  to  four  mi
 added  to  the  difficulties  of  the  commis-
 sion.  Jt  is  to  be  hoped  that  by  the  nex(
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 delmstation,  properly  printed  —_  large
 scale  maps  of  districts  will  be  ‘available
 an  all  the  States”

 This  i8  a  very  essential  requirement  Un-
 less  these  facilites  are  madc  available  to
 them,  and  the  where  withals  are  given  to
 them.  how  can  they  carry  cut  their  cons
 titutional  requirement  and  legal  require
 ment?  It  35  no  good  bringing  in  two
 judges,  sitting  judges  or  ex-judges  and
 giving  the  commision  the  glory  that  st  78
 supposed  to  be  a  judicial  tribunal,  and,
 therefore  they  must  be  applying  their
 mind  in  a  judicial  manner  There  35
 nothing  special  in  it  That  is  why  we  are
 saying  that  the  whole  delimitation  work
 has  become  ‘at  present  not  the  work  of
 the  Delmmitation  Commussion  itself,  be-
 cause  it  has  to  act  on  the  basis  of  the  in
 sufficient  data  that  are  supplied  to  it,  if
 Maps  are  withheld  from  them  then  on  what
 baes  will  they  delimit?  They  do  not  have
 any  personal  knowledge  On  what  bass
 can  they  carry  out  the  huge  and  impor
 tant  task  of  delimitation  of  constituencies,
 because  gerrymandering  is  not  the  mono
 poly  of  any  particular  nation  in  the  world,
 and  our  unfortunate  experience  in  this
 country  has  been  that  thig  has  been  re
 sorted  to  on  a  large  scale

 SHRI  R  D  BHANDARE  (Bombay
 Central)  It  should  be  avowed,  and  we
 should  avoid  it

 SHRI  SOMNATH  CHATTERJEE
 That  is  what  I  also  say  but  this  has  been
 the  experience  of  this  country  m  the  past
 There  has  been  gerrymandering  It  may
 be  all  nght  that  for  what  s  being  done,
 you  are  getting  judicial  approval,  or  the
 approval  of  two  Supreme  Court  Judges  or
 High  Court  Judges  and  the  Chief  Elec
 tion  Commissioner  But  on  what  is  that
 approval  based?  The  administrative  ma-
 chmery  provides  the  data  and  the  matenals
 and  they  make  out  their  }ists  of  constitu-
 encies  It  is  not  possible  for  the  delim:
 tation  commission  at  all  to  individually
 scrutinise  all  the  constituencies  I  would
 like  to  know  from  the  hon  Mnnister  on
 what  materials,  these  different  constituen-
 gies,  the  pathamentary  constituenciés  or
 about  4600  constituencies  in  this  country
 were  delimited  and  the  limits  were  drawn
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 Therefore,  we  want  that  this  work  should.
 not  only  be  given  to  persons  who  are
 apparently  above  political  considerations,
 though  unfortunately  our  experience  has
 been  otherwise,  but  there  should  not  be
 any  scope  for  bringing  into  delimitation
 such  consideration  as  thie  that  when  a
 particufar  person  wants  to  be  sure  of
 having  a  safe  seat,  it  8  very  easy  to  have
 it  drawn  up  that  way,  and  when  one  does
 not  want  an  inconvenient  opponent,  then
 one  declares  hig  seat  to  be  a  Scheduled
 Caste  seat  or  rearranges  it  ir  such  a  way
 as  to  make  sure  that  he  ३5  defeated.

 This  38  a  matter  which  I  would  request
 my  hon  friends  opposite  not  to  look  at
 from  the  point  of  view  of  politics,  because
 we  have  enough  politics  in  this  country  so
 far  ag  election  aS  concerned,  in  other
 aspects  But  so  far  as  delimitation  is  con
 cerned,  let  it  be  done  m  a  fair  and  proper
 manner  and  let  them  not  pay  only  lip
 service  to  the  Constitution  of  India,  be
 cause  we  now  what  regard  and  respect
 they  have  for  it  I  want  to  know  froin  Go
 vernment  what  arrangement  will  be  made
 for  the  purpose  of  supplying  accurate  date
 and  for  supplying  maps  and  supplying
 whatever  information  the  Delimitation
 Commission  wants  A  warning  was  given
 मा  1967,  and  I  would  lhe  to  know  whe
 ther  in  972  proper  maps  nave  been  pre
 pared  in  respect  of  the  different  areas  or
 different  admunistratrve  units  or  districts,
 to  be  made  available  to  the  Delimitation
 Commission  which  is  goimg  to  be  set  up
 after  this  Bill  would  be  passed  I  do  pot
 know  whether  the  hon  Munister  has  had
 time  to  go  through  the  report  of  the  Elec-
 tion  Commission,  because  I  have  grave
 doubts  whether  he  would  have  got  any
 time  to  go  through  it,  because  Ministers
 have  got  other  aspects  of  election  to  look
 after  and  not  delimitation

 z  z The  other  question  to  winch  I
 reference  has  been  made  in  this
 about  the  question  of  staff  winch
 pomted  Aftér  all,  it  requires  huge
 The  last  Délimitation  Commisnon
 ed  three  and  8  half  years  t)  complete

 i i

 प
 work  and  it  had  to  carry  on  its  duties  and
 functions  only  with  the  existing  staff  of
 the  Election  Commision,  Tt  ts  in  any
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 event,  not  adequate,  as  they  say.  There-
 fore,  I  would  like  to  know  what  is  pro-
 poted  to  be  done,  unless  they  want  to
 create  a  situation  that  the  Delimitation
 Commission  has  to  be  made  solely  de-
 pendent  on  the  administrative  or  bureat-
 cratic  or  political  requirements  themselves,
 or  the  lists  supplied  by  the  political  party
 in  power  have  to  be  accepted  by  the  Deli-
 mitation  Commission.  I  would  like  to
 know  how  it  is  going  to  be  worked  out
 and  how  it  is  going  to  be  done,  what  the
 staff  requirements  are,  and  so  on.  Have
 Government  ever  tried  to  find  this  out  and
 have  Government  made  efforts  to  make
 available  to  them  to  the  necessary  staff  80
 that  they  can  carry  out  their  functions
 properly?

 So  far  as  electioneering  in  this  country
 is  concerned,  we  find  in  ou:  State  that  a
 very  easy  methed  has  been  discovered
 now,  and  I  have  grave  doubts  about  what
 sort  of  elections  will  take  place  in  this
 country.  We  have  been  charging  that  the
 last  elections  in  the  State  of  West  Bengal
 had  been  rigged  elections.  That  is  our
 charge.  There  has  been  no  proper  in-
 quiry.  The  other  aspect  which  I  would
 hke  to  stress  is  that  the  committee  which
 was  set  up  to  review  the  election  law  is...

 SHRI  C.  M.  STEPHEN  (Mavattupu-
 vha):  Is  that  very  relevant  to  the  Bill?

 MR.  CHAIRMAN:  It  is  not  wholly  re-
 Tevant  to  the  Bill.  So,  the  hon.  Member
 may  confine  himself  only  to  the  Bill.  I
 did  not  want  to  interrupt  the  hon.  Mem-
 ber  otherwise.  Let  him  proceed  with  his
 speech  now.

 SHRI  SOMNATH  CHATTERJEE:  I
 am  just  mentioning  it.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  More  irrelevant  than  what  you
 heard  yesterday?

 SHRI  SOMNATH  CHATTERJEE:
 There  was  a  question  about  the  nature  of
 voting  that  had  ‘to  be  adopted.  I  know
 that  under  the  Constitution  of  this  coun-
 try,  we  have  adopted  the  majority  system
 ‘of  voting.  But  in  most  of  the  countries
 democratic  ‘elections  have  taken  place  or
 ought  to  take  place  democratically,  pro-
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 bably  the  method  that  is  going  to  be  gene-
 rally,  adopted  more  and  more  or  has  been
 adopted  is  the  principle  of  proportional
 representation.  This  matter  came  up  be-
 fore  the  parltamentary  committee  that  was
 formed  for  the  purpose  of  going  into  the
 question  of  electoral  reform.  Considera-
 ble  discussions  took  place  on  the  ques-
 tion  that  the  system  of  proportional  repre-
 sentation  should  be  adopted.  But  we  were
 in  a  minority  there.  For  obvious  reasons
 proportional  representation  system  is  not
 going  to  be  adopted.  It  is  common  hnow-
 ledge  that  sometimes  ridiculous  results
 come,  if  I  may  use  that  language  The
 results  of  elections  to  Lok  Sabha  and
 State  Assembly  do  not  reflect  the  per-
 centage  of  voting.  Proportional  represen-
 tation  will  ensure  that  the  results  are  ac-
 cording  to  the  sufferage  which  each  poli-
 tical  party  gets,  there  will  be  proper  re-
 presentation,  commensurate  representation
 in  Parliament  ‘and  in  the  State  Assembly
 Merely  having  certain  constituencies  form-
 ed  according  to  the  prescribed  manner  on
 the  basis  of  the  ineffective  method,  unsatis-
 factory  method  that  had  so  far  been  ado-
 pted  will  not  be  sufficient.  If  we  want
 real  elections,  if  we  want  people's  repre-
 sentatives  in  this  House  or  in  the  State  Le-
 gislatures  to  represent  properly  the  view
 points  outside,  we  must  adopt  a  proper
 system  of  representation,  that  is  propor-
 tional  representation.  ,

 T  do  not  think  that  anybody  can  object
 to  it  on  principle.  The  usual  pleas  put-
 forward  against  this  are:  our  country  is
 not  literate  enough,  i¢  will  mean  _consi-
 derably  larger  expenditure  and  so  on  But
 when  it  is  a  question  of  democracy,  when
 it  is  a  question  of  free  and  proper  elec-
 tions,  when  jit  is  a  question  of  principle
 that  people  outside  should  have  proper  re-
 presentation  inside  Legislatures,  these
 considerations  should  not  stand  in  the  way.

 I  shall  now  come  to  some  aspects  of
 the  Bill.  Clause  4  of  the  Bill  says  that
 the  Commission  shall  associate  with  it  for
 the  purpose  of  assisting  it  in  its  duties
 in  respect  of  each  State  9  persoms,  4  of
 whom  shall  be  Members  of  the  House  of
 People  representing  that  State  and  5  shall
 be  Members  of  the  Legislative  Amembly
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 [Shri  Somnath  Chatterjee]
 of  that  State.  I  know  that  this  is  ‘a  verba-
 tim  copy  of  the  previous  Act.  But  what
 is  the  rationale  behind  this?  How  was
 this  provision  made?  I  db  not  know
 whether  we  must  copy  it  blindfokd.  What
 will  happen  if  a  particular  State  is  under
 Governor’s  rule,  ‘as  ig  seems  to  be  impen-

 _ding’  in  one  part  of  the  country?  who
 will  represent  the  Legislative  Assembly  in
 that  state?  No  provision  has  been  made
 and  this  is  a  great  lacuna.

 “Phere  is  another  aspect  of  it.  Four
 Members.  of  Parliament,  that  is  of  the
 Lok  Sabha  and  Five  Members  of  the  Le-
 gislative  Assembly  are  going  to  be  mid>
 assocyate  members  with  no  right  to  vote.
 Fhey  can  have  deliberations.  .  But  what

 about  the  participation  of  the  local  M.P.
 or  ispal  M.L.A.  when  districtwise  or  divi-
 sionwise  delimitation  is  made.  No  M.L.A.

 Or  M.P;,  with  all  respect  to  them,  is  con-
 -versant  with  all  the  local  positions  with  ul}
 the  Jooal  ‘areas;  there  are  of  course  excep-
 tions.  There  are  other  materials  which
 fiave  to  be  obtained.  Why  not  make  a
 provision. ‘for  the  purpose  of  associating

 the  local  M.-P.  or  .the  locat  M.L.A,  when
 particular  district  or  division  is  taken  into
 ggnsideration?  Let  us.  not  have  the  ans-
 wer;:  because  it  was  in  the  last  Act,  we
 have  copied  it.

 The  other  aspect  is  with  regard  to  the
 procedures  that  have  to  be  followed.  It
 says  that  the  Commission  shal]  publish  its
 proposals  and  consider  objections  and
 suggestions  and  then  make  an  order  which
 will  immediately  come  into  force  as  soon

 ag  the  order  is  published.  It  does  not  re-
 quire  the  sanction  of  ‘anybody.  It  is  an
 autonamous  body  and  it  should  be  given
 the  pawer  ta  come  to  a  final.  decision
 But  experience  unfortunately  has  been,  Mr
 Danga  talked  about  it  earlier,  that  those
 opportunities  ‘have  been  only  paper  oppor.
 tunities.  The  selected  places  of  pubtica-
 tion  are  such  ‘as  a  large  number  of  people

 “fave  ‘hardly  any  access  to  them:  It  is
 published  in  the  District  Magistrate’s:  office.
 one  notice  and  hardly  people  are  expected
 f  go  there  and  see  it.  This  ia  the  शक
 portunity  thet  is  given..  Now  to  say  that
 people  should  bring  forward  objections  or
 constructive  saggestions  and  place’  them
 before  the’  Commission—it  is  ‘not  '  going
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 to  happen  because  people  do  not  know
 of  it.  Therefore  there  should’  be  wider
 notifications,  and  attempts  should  be  made
 to  make  people  aware  of  the  proposals
 that  are  submitted  so  that  modifications
 might  be  considered  properly  and  objec-
 tions  might  be  submitted  in  time

 I  do  not  wish  to  take  the  time  of  the
 House  further.  T  submit  that  the  lacu-
 na  in  the  Act  shoulg  be  remedied.  Faci-
 lities  should  be  made  available  to  the  de-
 limitation  Commission.  So  that  the  re-
 port  ig  really  that  of  the  delimitation
 Commission  and  not  of  the  district  ad-
 ministrative  authorities  who  are  very
 greatly  influenced  by  the  political  parties
 in  power.  Therefore  I  submit  that  the
 Hon'ble  Minister  should  advert  to  it  and
 the  deficiencies  that  were  pointed  out  by
 the  Election  Commission  in  its  last  report
 should  be  borne  in  mind  before  the  re-
 port  is  obtained  from  the  Commission.

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpur):  The  present  Bill  seeks  to  pro-
 vide  an  opportunity  to  Parliament  and
 Members  who  represent  the  supreme  will
 of  the  people  to  express  their  views  upon
 an  important  aspect  of  the  political  situa-
 tion,  I  have.  been  an  associate  member
 of  this  Commission  and  I  find  it  was  no
 joy  becoming  an  associate  member  because.
 it  will  invite  abuse  upon  your  head  from
 the  people  without  giving  you  the  right
 to  vote,  or  influenced  the  judgement  of
 the  Commission.  It  is  a  sad  state  of  af-
 fairs  that  in  Parliament  which  represen-
 ts  the  supreme  will  of  the  people  there
 should  be  presented  a  Bill  which  depies
 that  the  Members  of  Parliament  right  to
 vote.  Similarly  it  also  ensures  that  their
 fate  is  being  determined  by  some  other
 People.  It  is  suggested  that  the  Commis-

 _Sion  shall  be  a  quasi-judicial  Commission.
 श्री  महा  दीपक  सिह  wie  (काम्रगुंज)
 सभापति  महोदय,  सदन  में  गणपति  नहीं
 है। :

 (CHAIRMAN:  Let  the  Bill...  be
 rung—Now..there  is  quorum.  *

 SHAR:  It.  is:  maintained  that.  the  Cam-
 mission.  will  do.  justice  to  the  job  but  EF
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 think  that  it  can  hardly  be  done  in  the
 present  circumstances.  Mr,  Chatterjee  has
 quoted  from  a  report  submitted  by  the
 Commission  that  the  correct  maps  were
 not  supplied.  I  remember  that  when  at
 Simla  we  started  the  work  of  delimiting
 the  constituencies  of  Mahasu  district
 which  has  now  merged  with  Simla  dis-
 trict  there  were  so  many  persons  who  did
 not  know  even  the  terrain  ‘and  they  were
 trying  to  quarrel  and  dispute  whether
 cértain  areas  should  be  allotted  to  this
 constituency  or  that  constituency.  This
 is  hardly  fair.

 Look  at  the  composition  of  the  com-
 mission:  3  persons  and  associate  mem-

 bers  This  idea  of  associate  members  is
 not  democratic  at  all.  It  does  not  recog-
 nise  the  supreme  will  of  the  people  as
 reflected  in  members  of  Parliament
 They  should  be  members  with  full
 voting  rights.  Secondly,  the  num-
 ber  of  MPs.  should  be  larger  than
 the  MLAs  Now  it  is  4  MPs  and  5
 MLAs.  On  which  ground  is  this  distinc-
 tion?  When  there  is  direct  election  to
 Lok  Sabha,  a  Member  of  Lok  Sabha  re-
 flects  the  supreme  will  of  the  people  as
 much  as  the  MLA  _  So.  in  no  case  should
 the  number  of  MPs  be  lower  than  the
 number  of  MLAs.  Again  the  lines  are
 not  clearly  drawn  as  to  who  shall  be  the
 5  MI.As  and  who  shall  be  the  4  members
 from  Lok  Sabha.  It  may  so  happen  that
 the  Speaker  of  the  Lok  Sabha  may  nomi-
 nate  4  members  from  the  same  division
 and  the  Speaker  of  the  Assembly  may
 Naminate  5  members  from  the  same  divi-
 sign,  Then  what  happens  to  the  rest  of
 the  State?  It  should  be  made  absolutely
 clear  that  if  there  is  only  one  parliamen-
 tary  constituency  in  the  district,  the  MLA
 to  be  co-opted  on  the  commission  should
 not  be  from  that  district.  Otherwise,  it
 may  so  happen  that  the  4  MPs  with  the
 heip  of  the  5  MLAs  may  determine  the
 complexion  of  power  that  is  going  to
 come.  The  delimitation  of  constituencies
 is  &  very  powerful  instruments  in  the
 hands  of  a  group  and  that  group  may
 try  to  come  through  the  back  door  by
 defimitating  the  constituencies  according
 to  their  convenience.,  There  ate  consti-
 tuencies  in  aur  country  which  fer  the  ast
 25  years  have  been  schedulett  castes
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 constituencies.  Have  not  the  people  there
 who  are  not  belonging  to  =  scheduled
 castes  the  right  to  contact?  So,  we  de-
 mand  that  in  this  Bill  there  should  havc
 been  a  clear  indication  that  the  constitu-
 encies  which  have  been  reserved  for  the
 past  25  years  should  be  changed,  so  that
 the  people  get  as  equal  opportunity.

 The  idea  of  associate-membership
 should  be  scrapped.  Also,  if  the  number
 of  MPs  is  4,  the  number  of  MLAs  should
 be  3.  Odd  0  even  membership  does  not
 have  any  weight  if  they  are  not  to  vote
 It  ig  a  very  sorry  state  of  affairs  that  a
 Members  of  Pailiaments  may  represent
 40  lakhs  of  people  is  unable  to  influence
 the  judgment  of  the  commission  and  4
 group  of  peopic  who  may  claim  to  be
 Members  of  Parliament  may  represent
 against  the  MPs.  and  get  their  pomts  con-
 ceded  by  the  commission.  So,  this  is  an
 instrument,  which  may  be  worked  against
 the  wishes  of  the  supreme  will  of  the
 people.  We  do  not  wish  this  to  happen

 We  also  want  that  in  this  nomination,
 there  should  be  fair  and  adequate  repre-
 sentation  to  members  of  scheduled  castes
 That  is  not  provided  here.  It  may  १४0
 happen  that  not  even  one  of  the  4  MPs
 or  5  MLAs  _  belongs  to  the  scheduled
 caste.  It  means  25  per  cent  of  the  popula-
 tion  is  deprived  of  its  voice  Is  it  justice?
 A  judicial  commission  must  ensure  justice
 to  the  down-trodden.  So,  we  demand  that
 this  Bill!  may  be  amended  suitably  to
 provide  for  adequate  representation  to
 the  members  of  scheduled  castes  both
 in  the  Parlrament  side  and  Assembly  side

 When  we  think  of  delimitation  of  cons-
 tituencies,  everybody  thinks  of  the  census
 figures  as  if  it  is  something  sacred  coming
 from  the  heaven.  There  are  constituencies
 in  HP.  which  embrace  as  many  as  7
 districts.  The  Mandi  constituency  covers
 half  of  H.P.  in  area.  The  whole  of  H.P.
 has  4  Lok  Sabha  seats  against  9  seats
 held  by  Haryana  and  13,  held  by  Punjab
 and  yet  H.P.  is  larger  in  area  than  Pun-
 jab  ot  Haryana.  The  determination  of  the
 Mandi  parliamentary  constituency  by  the
 commission  was  the  gravest  injustice  to
 the  people  of  that  area.  Lahaul,  Spiti,  Kin-
 naur,  Pangi--all  places  beyond  altitudes
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 highcr  than  i5000  feet—are  in  one  par-
 liamentary  constituency  and  the  member
 of  Parliament  from  that  constituency  5
 unable  to  reach  these  places.  I  requegt
 the  Minister  to  look  into  the  genuineness
 of  the  demand  of  these  areas,  which  ‘are
 sparcely  populated  and  situated  at  high
 altitudes,  that  the  figures  for  population
 should  be  relaxed  and  the  geographic-
 cum-demographic  consideration  should  be
 taken  into  account.

 MR.  CHAIRMAN
 that  question  now.

 We  are  not  on

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  This  is  an  opportunity  to  put
 forth  that  point  of  view.  We  cannot  raise
 it  before  the  commission  and  if  we  cannot
 raise  it  here  also,  where  do  we  do  it?
 Should  be  go  to  the  streets?  The  best
 place  in  a  democratic  set  up  is  this  House
 It  must  be  brought  before  the  House  and
 discussed.  If  we  take  it  to  the  streets,
 there  will  be  violence  and  tawlessness  We
 do  not  subscribe  to  it.  It  is  a  very  easy
 for  a  person  like  Mr  Kapur  to  _  travel
 in  the  city  in  a  car.  He  does  not  have  to
 travel  through  jungles,  where  one  may  be
 eaten  up  by  a  lion!

 The  commission  must  be  such  as  to
 give  due  weightage  to  what  the  people
 say  through  their  representatives,  if  ‘at
 all  it  8  to  be  heard  Otherwise,  there  is
 mo  point  in  hearing  their  views.  You  call
 the  MPs  or  MLAs  and  listen  to  them.  If
 what  they  say  ig  against  your  point  of
 view,  they  become  your  dead  enemies.

 According  to  the  financial  memorandum
 attached  to  this  Bill,  this  commission  is
 going  to  cost  the  exchequer  roughly  Rs.  3
 lakhs  per  annum  It  should  be  careful
 and  considerate  to  the  wishes  of  the  peo-
 ple  for  whom  it  js  meant.  I  do  not  subs-
 cribe  to  the  theory  that  justice  when  it
 comes  from  a  judicial  commission  is
 sacred  or  sacrosanct.  It  may  err  on  a  point
 on  which  an  innocent  man  may  be  hit.
 Therefore,  kindly  look  to  these  suggestions,
 The  sumber  of  MPs  should  be  larger
 than  the  number  of  MLAs.  Adequate  re-
 ‘presentation  should  be  given  to  those  who
 ह...  the  reserved  seats.  There  should
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 be  a  change  in  these  constituencies  which
 have  been  reserved  for  the  last  20  years
 at  a  stretch  Lastly,  all  the  members  must
 have  voting  rights.  Otherwise,  there  is  no
 fun  in  having  association  for  the  sake  of
 association  without  any  influence  or  power
 That  is  no  ‘association  at  all.

 wi  कार  Wo  we  (खरगोन)
 सभापति  महोदय,  डी-लिसिटेशन  बिल  जो

 हाउस  के  सामने  भागा  है  उस  में  ऐसा
 मालूम  पडता  है  कि  यह  बड़ा  सिम्पल  है,
 सीधा  सादा  है  1  लेकिन  उस  के  साथ  में
 जो  जनता  को  तकलीफ  होती  है  वह  शासन
 ने  ध्यान मे  रखा नहीं  है।  पहले  96
 में  जो  बिल  आया  था  और  कमीशन  बना
 था  उस  में  मैं  भी  एक  एसोसिएट  मैम्बर
 था  लेकिन  मैंने  देखा  कि  अगर  उस  ने
 फैसले  में  मलती  की  है  तो  एसोसिएट  मैम्बर
 उस  मे  कुठ  नहीं  कर  सकता  है  a  वह
 सिफ  यह  कह  सकता  है  कि  मेरी  ओपिनियन

 यह  है।  कमीशन  कहता  है  कि  हम  उससे

 सहमत  नही  है  तो  वह  वापस  चला  जाएं,  इस
 के  अलावा  वह  प्रो  कुछ  नहीं  कर  सकता  ।

 इस  प्रकार से  मध्य  प्रदेश  मे  हुआ।  यह
 हम  ने  देख  लिया  है  कि  एसोसिएट  मैम्बर्स
 को  कोई  पावर  नहीं  है।  पावर  कमीशन
 को  होती  है।  वह  तीन  मेम्बर  होने  हैं
 और  नौ  मेम्बर  इस  के  होते  हैं।  यही
 पहले  भी  थे  ।  पहले  भी  इसे  प्रकार  का
 था।  उसमे  अगर  वह  चार  और  पांच
 मे  डिवाइड  हो  जांच  बौर  यह  कौन  मेम्बर
 कह  दे  कि  हम  तो  इस  मत  के  नही  है  तो
 उन  की  बात  ही  चलती  है।  माइनॉरिटी
 मैजोरिटी  का  वहां  सवाल  ही  नहीं  है  t

 तो  यह  जो  बिल  रखा  है  इस  में  मेम्बर
 जरुर  बढ़ने  चाहिए  लोक  सभा  के  लेकिन
 साथ  साथ  हरिजन  और  आदिवासियों  को
 आप  मे  जगह  नहीं दी  है।  हमने  देखा  कि
 मध्य  प्रदेश  में  जो  एसोसिएट  मैन्क्स  थे
 ag  सभी  सबसे  थे  इसलिए  झ्रादिवार'  को
 सीट  कहां  करनी  है,  हरिजन की  हद  कहां
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 करनी  है  इसको  देखने  के  बजाये  जितने
 स्वार्थी  लोग  थे  उन्होने  अपने  मतलब  के  लिए
 किया  और  यह  नहीं  देखा  कि  जो  हरिजन
 और  आदिवासी  है  उनके  लिए  कुछ  होना
 चाहिए  या  नही  ।  जब  हमने  इस  बात  को
 उठाया  तो  उन्होने  प्री  किया  कि  हा  एक
 हरिजन  आदिवासी  मेम्बर  भी  होना  चाहिए  |
 तो  कब  समय  ्  गया  विचार  करने  का
 कि  कितने  मेंबर्स  बढ़ते  चाहिए  ।  इसमे
 लिखा  है  कमिशन  विचार  करेगा

 “allocation  of  seats  in  the  House  of  the
 Peopic  and  in  the  Assembly”

 जियोग्रैफिकनी  विचार  किया  जायेगा  कि

 कास्टीटयूशन  किस  प्रकार  का  होना
 चाहिए  ।  मै  मानवीय  मंत्री  जो  से  कहना
 चाहता  ह्  कि  पेलमेट  मे  विचार  करना
 चाहिए,  वह  समय  भरा  गया  है  क्योकि  हमारी'
 पापुलेशन  बढ  7ही  है।  खरगोन  में  पहले

 9  लाख  पापुलेशन  भरी  लेकिन  श्री  वहा  कि

 पापुलेशन  9  लाख  से  बढकर  3  लाख

 हो  गई  है।  यह  विचार  करने  का  समय  करा
 गया  है  कि  वहा  से  एक  मेम्बर  होगा
 या  दा  मेम्बर  होगे  उमी  प्रकार  से  इस
 पार्लमंट  मे  $70  बैठेंगे  या  600  मैम्बर्स
 बैठोगे---इसके  बारे  में  भी  विचार  करना
 चाहिए।  हमे  इस  बात  पर  विचार  करना
 चाहिए  कि  एलेक्शन  पद्धति  क्‍या  होती  चाहिए  1
 चटर्जी  साहब  ने  अभी  यहा  पर  कहा  है  कि
 एलेक्शन  का  तरीका  प्रमोशनल  रिप्रजेन्टेशन
 होता  चाहिए  ।  इत  पर  भो  यहा  विचार  होना
 चाहिए  ।  इसी  प्रकार  से  पंचायत  के  जो
 एलेक्शन्स  हैं  या  मण्डल  के  जो  एलेक्शर्न्स'  हैं
 वहां  पर  किस  प्रकार  का  एलेक्शन  होना
 चाहिए---इस  पर  भी  विचार  होना  चाहिए  ।
 मैं  समझता  हूं  जब  तक  आप  एलेक्शन  की
 पद्धति  नहीं  बदलने  तब  तक  हर  दस  साल  के
 लाद  में  हमे  यही  विचार  करना  होगा  कि
 पर्सेंट  में  झलने  सदस्य  किस  प्रकार  बैठेंगे  +

 इलका  कारण  यह  है  कि  हमारी  पाप्यूलेशन
 बढ़  मई  बौर  5  साल  के  बाद  हमारी
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 पापुलेशन  का  एक्प्तस्प्लोजन  और  हो  चापेगा गा
 तब  हमे  विचार  करना  पडेगा  कि  जैक्सन
 की  छत  पद्धति  को  बदलना  चाहिए  या  रखना
 चाहिए  ।  जहा  तक  इत  बात  का  सम्बन्ध
 है  कि  इत  कनेक्शन  पद्धति  को  बताना
 चाहिए  या  नही,  मैं  समझता  हू  इसको  हमें
 बदलना  चाहिए

 इसके  बाद  में  आपने  कहा  है

 “two  members  of  each  shall  be  a
 peison  who  is  or  has  been  a  judga”,

 इसमे  हग  बोन  जो  आपने  कहा  है  वे
 आपके  फायदे  के  लिए  है  ।  सुप्रीम  कोटे
 में  जो  जज  रहना  है  वह  श्ाफके  दबाव  मे

 रहता  नहीं  है  लेकिन  हेज  बीन  जो  आपने
 रख  दिया  हैं  उससे  वह  आपके  दबाव  में

 रहेगा  ।  यह  ठीक  नहीं  है  इसलिए  मैं

 चाहूंगा  कि  इन  शब्दों  को  यहा  से  निकालना
 चाहिए  ।

 इसके  साय  साथ  इस  बात  पर  भी  बिचार

 होना  चाहिए  कि  जियोग्रफिकल  पोजीशन
 कौन  सी  होती  चाहिए  ।  हमारे  यहा  खार-
 गोन  डिस्ट्रिक्ट  में  एक  तहसील  बड़वानी

 है  उसको  धार  निर्वाचन  क्षेत्र  मे  मिला  दिया
 गया  ।  जब  हमने  इसके  लिए  बात  की  तो
 कमिश्नर  ने  कहा  कि  मध्य  प्रदेश  सरकार  से
 यह  प्रस्ताव  रखा  था  कि  एडमिनिस्ट्रेटिव
 दृष्टि  से  यह  ठीक  हो  जायेगा  ।  तो  मेरा
 कहना  यह  है  कि  एडमिनिस्ट्रेटिव
 यूनिट  वही  कायम  रहनी  चाहिए  इस  प्रकार
 के  निर्देश  दिए  है  या  नहीं  ।  उस  समय

 हमारे  एक  मेम्बर  थे  बह  नाराज  हो  गए  तो

 उन्होने  सुप्रीम  कोर्ट मे  रिट  दाखिल की  लेकिन

 सुप्रीम  कोर्ट  ने  निर्णय  दिया  कि  मिली-
 मिटे शन  कमिशन  के  खिलाफ  हमको  कोई
 अधिकार  नहीं  है  ।  कोर्ट  मे  निर्णय  दिया
 कि  डीलिमिटेशन  कमिशन  जो  निर्णय  श्रेया

 बह  फाइनल  होगा  क्योकि  ऐक्ट  में  कोई
 प्राविजन  वही  है  I  इसलिए  मेरा  कहना  है
 कि  इसमे  ऐसा  कोई  प्रोविजन  होना  चाहिए
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 कि  यदि  कोई  असतुष्ट  हो  तो  बहू  कम  से  कम
 कोर्ट  मे  जा  सकता  है।  हाईकोर्ट  या  सुप्रीम
 कोर्ट  मे  बहू  रिट  दाखिल  कर  सकता  है--
 इस  प्रकार  का  कोई  प्रोविजन  इसमे  अवश्य
 होना  चाहिए  ।  इसके  त  होने  से  यदि
 कमिशन  ने  ऐसा  कोई  निर्णय  दे  दिया  तो

 चुपचाप  बैठ  जाता  पडता  है  क्योकि  उसका
 कोई  इलाज  नही  है।  न  तो  कोई  हाईकोर्ट
 में  जा  सकता  है  शौर  न  सुप्रीम  कोर्ट  में
 जा  सकता  है।  i907  में  भी  इस  सबंध  मे
 चर्चा  उठाई  गई  थी  ।  कभी  तो  स्थिति  यह
 है  कि  ऐलेक्शव  कमिशन  जो  होता  है  वह
 शासन  के  फेवर  में  होता  हैं  लेकिन  जब
 यह  शासन  के  विरुद्ध  जायेगा  तब  मालूम
 होगा  कि  इस  प्रकारका  प्राविजन  होना  चाहिए
 या  नही  ।  मैं  समझता  हु  डागा  साहब  ने
 जो  यहा  पर  बताया  है  कि  इसमे
 यह  डिफंक्ट  हैं  उनसे  में  भी  एग्री  करता  हू
 शौर  उनको  ठीक  करना  चाहिए।  इसका
 कारण  यह  है  कि  इसमे  जो  अनाज(7)
 है  उसमे  लिखा  है

 “The  Commussion  shafl  determine  375
 own  procedure  and  shall  in  the  perfor
 mance  of  its  functions  have  all  the
 powers  of  a  civil  court  under  the  Code

 of  Civil  Procedure,  1908,  while  trying
 8  suit,  im  respect  of  the  following
 miatters....”

 किसी  आदमी  ने  कमीशन  का  अपमान  किया,
 एसी  परिस्थिति  हो  गई  कि  उसको  बाहर  जाने
 के  लिए  कहा  गया  लेकिन  वह  नहीं  गया  ।
 उतने  वहा  पर  अपशब्द  कहे  लेकिन  कमिशन
 उसका  कुछ  भी  नहीं  कर  सका  ।

 It  ig  not  a  court  when  it  3s  dealing  with
 the  witnesses  It  3s  a  court  only  when  it
 iasues  summons  or  requires  the  production

 of  any  document  or  requisitions  any  pub-
 le  record  from  any  court  or  office  Then
 only  {it  can  do  it

 कमीशन  के  सामने  कोई  भाया,  वह  नाराज
 हो  गया  और  कमिशन  के  खिलाफ  ह्रपशब्द
 कहे,  उसको  बाहर  जाने  के  लिये,  कहा  गया
 बहे  बाहर  गया  नहीं  तो  लग  हे  के  बाद  किशन
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 का  दफ्तर  बन्द  करना  पडा  और  दुसरे
 रोज  शुरू  किया  ।  वह  कन्टेम्ट  आफ  कोर्ट

 होता  है  या  नही,  इसके  बारे  मे  सवाल  था  ।
 जब  झोपीनियन  मानी  गई  तो  कहा  गया  :

 “It  1s  doubtful  whether  it  28  a  court
 or  not  a  court”

 मै  समझता  हु  यह  होता  चाहिए  कि
 all  purposes  the  Commission  should  be
 considered  as  a  court

 यह  भी  इसमे  नहीं  ह ैइसलिए  इस  पर  भी
 विचार  करने  के  लिए  मैं  समझता  हू
 इस  विधेयक  को  सेलेक्ट।  कमठी  मे  जाना
 आ्राववश्वः  है  ।

 इसके  साथ  में  आपने  कहां  है  कि  एसो-
 शिष्ट  मैम्बर्स  लोकसभा  के  होंगे  ।  मैं

 कहता  हु  पार्लमंट  से  होने  --रेसा  आपने
 क्या  नही  रखा  हे  ?  लोकसभा  से  ही  4
 मैम्बर्स  होगे,  ऐसा  भाप  ने  क्या  रखा  है।
 पालंमट  से  होगे  यदि  ऐसा  रखा  जाये
 तो  राज्य  सभा  के  मैम्बर्स  भी  उसमे  हो
 सकते  हैं  लेकिन  वह  छापने  इसमे  कहा  नहीं
 है  -  (व्यवधान)  में  मैम्बर्स  रखने
 के  विषय  में  कह  रहा  हू  ।  कौन  सी  बेसिस
 पर  मैम्बर्स  रखने  चाहिए  इसके  बारे  मे
 कोई  डायरेक्शन्स  नहीं  है  ।

 तो  इसमे  चार  बाते  है  मैम्बर्स  जो
 बढाने  है  वह  कितने  बढ़ाने  है,  जियो-
 प्र फिकल  पोजीशन  किस  प्रकार  से/रखनी
 है,  कमिशन  की  पावस  क्या  होगी  और  जो

 एसोसिएट  मेजबां  है  उनकी  पावर्स  भी  बढ़ाने
 की  बात  है  ।  इसमे  दिया  गया  है

 “If  there  is  a  difference  of  opinion
 among  the  members,  the  opmion  of  the
 majority  shall  prevail”

 कमिशन  में  कहते  हैं  कि  हम  चार  हैं,  श्राप
 तीन  हैं,  हमारी  मेजारिटी  हो  गई---इस  प्रकार
 से  कमिशन  की  बात  चलती  है।  तो

 यह  जो  छोटी  छोटी  बातें  हैं  उनपर  सेलेक्ट
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 कमेटी  में  विचार  होना  चाहिए  इसमें
 शासन  को  कौन  सी  ऐसी  जल्दी  है,  यह
 मेरी  समझ  में  नहीं  भाता  ।  भ्र भी  इसमें
 कोई  भी  जल्दी  नही  है  क्योकि  अभी  चार
 साल  पड़े  हुए  हैं  ।  सेलेक्ट  कमेटी  में  इसको
 भेजना  चाहिए  ।

 जम्मू  कश्मीर  पर  भी  इसको  लागू  करना

 चाहिए  था  ।  मेरी  समझ  में  नही  जाता  कि
 इसको  जम्मू  काश्मीर  पर  क्‍यों  नहीं  लागू
 किया  गया  है  ?  हर  समय  कहा  जाता  है
 कि  यह  जम्मू  कश्मीर  पर  एप्लीकेबिल  नहीं
 होगा,  इसका  क्‍या  कारण  है  ?  जम्म
 कश्मीर  हिन्दुस्तान  का  भाग  है  इसलिए
 बहा  भी  इसको  लागू  होना  चाहिए  ।  मैं
 इसका  समर्थन  इसलिए  करता  हू  कि  मिली-
 मिटे शन  होना  चाहिए  ।  कास्ट्रीट्युसनूश
 के  श्रुतांत  कुछ  स्टेप्स  लेने  चाहिए  लेकिन
 इसमें  कोई  जल्दी  नही  है  इस  पर  वहा  विचार

 होना  चाहिए  इसी  कारण  में  इसका  समर्थन

 नही  कर  रहा  हू  t

 SHRI  ए  D.  BHANDARE  =  (Bombay
 Central):  Mr.  Chairman,  while  supporting
 the  Bill  as  it  is  moved,  I  have  to  make
 some  observations.  I  have  heard  the  speech
 of  Shri  Somnath  Chatterjee  very  carefully.
 I  need  not  mention  the  basic  factors  on
 which  the  parliamentary  democracy  should
 function  and  must  function.  Democracy  is
 a  form  where  much  depends  on  the  content,
 There  are  three  factors  which  ought  to
 be  taken  into  consideration  while  dealing
 with  the  contents  of  that  form  of  demo-
 cracy.  The  first  factor  is  the  Election  Me-
 thod.  I  will  not  deal  with  it  because  it
 is  outside  scope  of  this  Bill.

 17  brs.

 The  second  factor,  while  dealing  with
 election  methods,  is,  as  we  have  accepted,
 what  is  known  as  adult  franchise.  We
 are  not  dealing  with  that.  Then,  there  is
 the  system  of  voting.  My  hon.  friend,  500
 Somnath  Chatterjee,  raised  the  question
 that  there  should  be  proportional  represen-
 tation  system  of  voting.  I  do  not  know  as
 to  what  was  passing  in  his  mind  when  he
 mentioned  the  proportional  representation
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 system.  We  have  accepted  the  proportional
 tepresentation  system  based  on  population,
 I  do  not  know  whether  he  wanted  to  intro-
 duce  a  new  element  by  saying  preferential
 voting,  as  it  obtains  under  the  Constitution
 of  France.  This  point  was  discussed  at
 length  and  the  founding  fathers  ultima-
 tely  rejected  that  idea.  Looking  at  the
 size  of  our  country  and  population,  the
 system  of  preferential  voting  has  been  rejec-
 ted.

 Then,  the  third  factor  is  distribution  of
 seats  with  which  we  are  conccrned.  As
 you  know  under  sub-clause  (2)  article  BL,
 population  has  been  accepted  as  the  asis  for
 distribution  of  scats.  Even  though  we  have
 accepted  population  as  the  basis  for  de-
 marking  or  delimiting  the  constituencies,
 there  has  been  certain—I  do  not  use  the
 word  mal  practice—political  consideration
 introduced  in  some  of  the  States.  There-
 fore,  this  time,  |  hope,  under  the  Delimi-
 tation  Act,  the  body  which  is  sought  to
 be  set  up  under  clause  3,  that  is  the  Deli-
 miation  Commission,  will  take  due  and  pro-
 per  care  that  political  consideration  will
 not  outweigh  the  reason  and  wisdom  of
 the  principle  underlying  the  Constitution  of
 giving  representation  while  delimiting  the
 constituencies,

 I  need  not  narrate  the  bitter  experience
 which  some  of  the  Members  have  in  re-
 gard  to  the  delimitation  of  constituencies
 (interruptions).  He  does  not  know,  I

 have  also  contested  from  villages,  from  my
 own  district  Sangli  and  I  know  the  diffi-
 culty.  I  think,  his  experience  is  limited.
 Mine  is  wider.  In  l946,  when  I  contested
 an  Assembly  seat,  I  had  my  own  difficulty
 in  covering  the  whole  area  which  was  de-
 marked,  delimited,  as  a  constituency  and
 Bombay  city  was  divided  into  so  many
 parts.  And  yet  it  was  done  in  such  a
 fashion  and  way  that  ultimately  some  of
 the  members  did  suffer.

 Similarly,  it  happens  in  villages  too.  For
 political  reasons,  the  constituencies  are  so
 delimited  that  some  of  the  persons  could
 be  eliminated  casily  in  the  General  Elec-
 tions.  This  is  known  as  gerrymandering—
 that  famous  American  person  who  tried
 to  delimit  constituencies  in  such  a  way
 which  could  benefit  him  only.  The  word



 261  Delimitation  Bill

 “gerrymandering”  has  come  into  vogue  and
 fashion  because  his  name  was  “Gerryman-
 der”  who  used  to  draw  pictures  of  an  ani-
 mal  and  who  used  to  delimit  constituencies
 in  such  a  way  to  benefit  him  only.  There-
 fore  this  question  should  not  be  allowed
 to  have  any  roots  in  this  country.  If  that
 has  some  place  that  place  should  now  be
 destroyed  and  the  constitutional  provisions
 should  be  adhered  to.

 I  am  really  surprised  to  hear  in  this
 House  as  I  have  heard  in  some  quattcts
 outside  also  that  so  far  as  the  representa-
 tion  of  the  members  of  the  Scheduled
 Castes  and  Scheduled  Tribes  5  concerned,
 the  representation  must  be  by  rotation.  No
 less  a  person  than  Prof.  Parashar  had  the
 gourage  to  speak  in  this  House  that  the
 constituencies  should  be  so  rotated.  I  do
 not  know  the  basis  on  which  they  wanted  to
 rotate  the  constituencies  which  ae  consi-
 dered  to  be  reserved  constituencies  The
 constituencies  should  be  readjusted  and
 they  should  be  re-adjusted  according  to
 the  population  of  Scheduled  Castes  «and
 Scheduled  Tribes  members,

 Let  me  make  this  point  clear.  There  ॥६
 article  332  on  the  tcservation  of  seats  to
 the  members  of  the  Scheduled  Castes  ard
 Scheduled  Tribes.  There  is  sub-clause  (3)
 of  article  332  which  I  would  like  to  read
 Let  those  who  carry  the  notion  in  thir
 mind  that  the  seats  which  are  reserved
 seats  should  be  allowed  to  be  rotated  fiom
 place  to  place  should  remember  this
 provision—I  quote:

 “The  number  of  seats  reserved  for  the
 Scheduled  Castes  or  the  Scheduled  Tribes
 in  the  Legislative  Assembly  of  any  State
 under  clause  (i)  shall  bear,  as  nearly  us
 may  be....”

 This  certainly  deprives  the  members  of  the
 Scheduled  Castes  to  some  extent  under  the
 short  phraseology,  “as  nearly  as  may  be".
 it  farther  says:

 “,...the  same  proportion  to  the  total
 aumber  of  seats  in  the  Assembly  as  the
 population  of  the  Scheduled  Castes  in
 the  State  or  of  the  Scheduled  Tribes  in
 the  State or  part  of  the  State....”
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 Threfore,  population  must  be  the  principle
 af  representation  and  that  must  be  adhered
 to  strictly.

 Mr.  CHAIRMAN;  Gerrymande:ing  is
 possible  here  also.

 SHRI  R.  0.  BHANDARE:  It  does  hap-
 pen  even  here.  Indian  society  is  a  vety
 peculiar  socicty  and  the  members  of  the
 Scheduled  Castes  and  Scheduled  Tribes  suf-
 fer  from  a  number  of  disabilities  The  basic
 factors  from  which  disabilities  flow  are
 four,  namely,  rer)  social  backwardness,  so-
 cial  disability;  (2)  added  to  social  disability
 which  has  been  there  for  centuries  together,
 there  १६  also  an  economic  disability,  The
 members  of  the  Schedulcd  Castes  and  Sche-
 duled  Tribes  are  entirely  dependent  tor
 their  livelihood  on  the  general  commmnity.
 No  3  is  political  factor.  The  other  day—
 I  do  not  know  whether  you  were  in  the
 House  or  not—two  of  the  Members  of  this
 House  raised  a  question  of  a  murder  of
 a  leader  of  a  political  party.  These  arc
 different  methods  to  climinate  leaders  be-
 longing  to  Scheduled  Castes  and  Scheduled
 Tribes  Hither  they  are  eliminated  physi-
 cally  or  they  are  eliminated  politically.  In
 order  to  eliminate  them,  political  gerry-
 mandering  is  resorted  to.

 Then,  again  there  ure  three  innovations,
 new  changes,  which  are  sought  to  he  intro-
 duced.  There  is  a  change  of  rotation.  This
 aspect  could  be  considered  provided  the
 political  parties  in  this  country  give  cet-
 tain  specific  seats  to  the  members  of
 Scheduled  Castes  and  Scheduled  Tribes
 which  seats  are  general  seats,  80  that  the
 notion  that  particular  member  could  be
 elected  only  from  a  reserved  seat  may  be
 given  up  gradually.  But  so  long  as  general
 seats  are  not  given  to  the  members  of
 Schedluled  Castes  and  Scheduled  Tribes  as
 a  rule,  rescryation  must  be  accepted  and
 constituencies  must  he  delimited  based  on
 population  of  the  Scheduled  Castes  and
 Scheduled  Tribes.  Therefore,  this  article
 332,  sub-article  6)  must  be  adhered  to
 strictly.

 SHRI  C.  M,  STEPHEN  (Muvattupuzha):
 All  that  this  particular  article  says  ss  that
 the  ratio  of  the  number  of  seats  reserved
 for  Scheduled  Castes  must  be  the  same  as
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 the  population  strength  of  the  Scheduled
 Castes  to  the  general  population.  It  does
 Hot  say  that  seat  ‘A’  must  be  reserved  for
 Scheduled  Castes,  that  seat  ‘B’  must  be  for
 Scheduled  Castes.  That  sort  of  allotment
 will  not  contravene  this  provision  at  ull.

 SHRI  BR.  0.  BHANDARE;  My  fear  is
 that  Mr.  Stephen,  who  is  my  great  friend
 and  who  is  a  student  of  the  Constitution,
 has  not  read  article  330  which  speaks  of
 population  as  the  basis  for  distribution  of
 seats  or  fixation  of  seats.  Therefore,  wilh-
 eut  population  ratio  there  can  be  neither
 fixation  of  seats  nor  delimitation  of  any
 constituencies,  and  nor  can  there  be  a  pro-
 per  and  fair  representation  given  to  the
 members  of  Scheduled  Castes  and  Schedu-
 led  Tribes.

 J  have  heard  this  story  in  my  district,  in
 my  taluka.  On  the  basis  of  population,  a
 seat  has  been  reserved  there.  Persons  be-
 longing  to  the  gencral  community  used  to
 complain  how  long  this  benefit,  this  seat
 which  has  been  usurped  by  the  members
 of  Scheduled  Castes,  will  be  allowed  to  be
 enjoyed  by  the  members  of  Scheduled
 Castes  depriving  the  general  community  of
 any  representation,  as  if  the  membes  of
 Scheduled  Caste  is  elected  exclusively  by
 constituencies  or  voters  belonging  only  to
 Scheduled  Castes  and  Scheduled  Tribes.
 We  have  accepted  a  joint  electorate.  Mem-
 bers  of  Scheduled  Castes  and  Scheduled
 Tribes  combine  together  with  the  general
 community  and  vote  for  a  member  contest-
 ing  either  a  reserved  seat  or  a  general  scat.
 Why  should  this  notion  be  entertained  by
 some  Members  that  the  rescrved  seat  is
 usurped  or  enjoyed  only~  by  members  of
 Scheduled  Castes?  Voters  belonging  to  the
 general  community  also  vote  for  the  Mem-
 ber  whether  he  is  contesting  a  reserved  seat
 or  a  general  seat.  Similarly,  if  a  general  seat
 is  contested  by  a  candidate,  then  the  mem-
 bers  belonging  to  Scheduled  Castes  also
 vote  for  him.  Take,  for  instance,  this  illus-
 tration.  I  come  from  a  district  where,
 somehow  or  other,  I  have  become  very
 powerful  because  my  followers  are  there;  I
 am  also  powerful  not  physically  in  the  sense
 that  I  can  fight  0  or  1s  persons.

 MR.  CHAIRMAN:  Inteflectually.
 terruptions),

 Cin-
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 SHRI  R.  D,  BHANDARE:  tn  democra-
 cy,  these  things  do  happen.  Therefore,  I
 have  mentioned.  You  know  what  happens
 {need  not  narrate  anything.  I  can  take  you
 to  different  places  and  show  you  how  the
 public  workers,  political  workers,  are  kil-
 fed,  arc  harassed,  are  destroyed  In  that
 sense  only  I  used  that  word.  Therefore,
 it  is  physical  strength  plus  political  and
 social  strength  plus  one’s  own  persunal  as-
 pect.  Therefore,  if  I  want  to  contest  from
 a  particular  seat,  I  will  so  prevail  upon
 the  Members  of  the  Delimitation  Commis-
 sion  that  that  constituency  is  so  delimited
 as  to  be  useful  and  beneficial  to  me  only
 f  have  just  given  this  illustration.  There
 are  far  more  powerful  persons  in  this  coun-
 try,  in  cach  of  the  districts,  more  powerful
 than  what  I  am  expected  to  be.  Therefore,
 these  persons  get  the  constituencies  deli-
 mited  in  such  a  way  that  they  deprive  pro-
 per  representation  to  members  of  Sche-
 duled  Castes  and  Scheduled  Tribes,

 As  Mr.  Parasar  pointed  out.  in  regard
 to  Census  also,  there  is  politics  in  this  coun-
 try.  Thete  is  nothing  which  is  beyond  the
 teach  of  ‘politics’.  This  is  not  the  occasion
 to  speak  of  Census,  how  the  census  opcra-
 tions  are  carried  on.  The  officials  just  go
 there,  sit  at  some  place  and  take  down
 some  names.  A  number  of  persons  are  eli-
 minaled.  What  is  the  exact  population  of
 India,  none  can  say  positively  because  de-
 mocracy  is  based  on  number  and  counting
 of  heads,  never  mind  if  the  heads  are
 empty—you  know  this  universal  proposi-
 tion.  In  order  to  eliminate  certain  classcs,
 castes,  even  their  names  are  not  counted
 for  the  purpose  of  census  and  whatever
 number  is  there,  at  the  time  of  delimitation,
 constituencies  are  so  delimited.  Even  after
 the  delimitation  of  constituencies  at  the
 time  of  General  Elections  members  belong-
 ing  to  the  weaker  sections  are  not  allowed
 to  go  and  exercise  the  right  of  franchise.
 That  is  the  report  given  by  no  less  a  person
 than  the  Election  Commissioner  himself—
 the  report  on  the  General  Efections  held
 in  1967,  Then  we  have  also  another  re-
 pert  and  a  number  of  illustrations  have
 been  given.  Why  talk  of  different  States?
 Let  us  talk  of  portion  of  Punjab  or  Uttar
 Pradesh..  Members  belonging  to  the  Sche-
 duled  Castes  were  forbidden,  from  coming,
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 were  frightened,  and  whoever  showed  cour-
 age  were  beaten  to  death.

 Therefore  I  need  not  deal  with  this  point
 that  delimitation  must  be  based,  wherever
 weat  is  reserved,  on  the  population  only
 and  rotation,  as  an  innovation,  change,  ,
 should  be  taken  out  of  the  mind.  While
 delimiting  the  constituencies,  I  hope  the
 Commission  will  be  so  powerful  as  to  pet
 the  necessary  information  about  population
 and  also  proper  maps,  so  that  delimitation
 of  the  constituencies  is  done  properly.

 My  last  point  is  regarding  Associate
 Members.  I  will  deal  with  Clause  5  of
 the  Bill  in  a  minute.  Representation  must
 be  given  even  as  an  Associate  Member  to
 a  person  belonging  to  Scheduled  Castes  ard
 Scheduled  Tribes.  But  when  I  have  used
 the  word  ‘  a  person’,  let  it  not  be  a  per-
 son,...

 MR.  CHAIRMAN:  The  person,
 mean?

 you

 SHRI  R.  D.  BHANDARE:  It  is  very
 kind  of  you  to  suggest  my  name.  Let  us
 not  arregate  to  ourselves  the  powers  given
 to  the  Speaker  under  this  Bill.  T  the
 matter  be  left  to  the  Speaker.  Let  the  Asso-
 ciate  Member  be  a  person  who  has  some
 influence,  who  has  some  knowledge,  who
 has  some  idea  as  to  why  constituencies  are
 delimited  and  why  reserved  seats  are  kept
 under  the  Constitution.  Proper  represen-
 tation  must  be  given.  That  3६  the  pot

 With  these  words,  I  conclude.  Mr  C  hair-
 man;  I  know,  I  have  taxed  your  patience.

 SHRI  P,  K.  DEO  (Kalahandi);  Mr
 Chairman,  Sir;  I  had  the  privilege  to  be
 associated  with  the  Delimitation  Commis-
 sion,  twice  in  the  fifties  and  in  the  sixties
 and  I  must  frankly  say  that  I  got  full  co-
 operation  and  assistance  from  the  Delimi-
 tation  Commission  and  the  staff  of  the
 Election  Commission  who  helped  in  the  De-
 limitation  Commission.  But  I  must  frankly
 state  here  that,  after  the  various  decisions
 are  taken,  in  the  meeting  of  the  Delimi-
 tation  Commission,  before  the  publication
 ef  their  recommendations  last  munute
 changes  take  place.  I  cannot  just  recon-
 cite.  myself  to  those  things.  Those  things
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 do  take  place.  There  must  be  some  poli-
 tical  pull  which  motivates  in  making  last-
 minute  change  before  the  final  recommen-
 dations  are  published.  There  should  be  an
 end  to  this.  That  is  why  there  has  been
 a  demand  made  that  associate  -nembers
 should  have  the  power  to  vote.  Sir,  just
 acting  on  an  advisory  capacity  is  no  good
 |  support  this  demand.

 I  listened  to  the  various  speeches  and
 one  aspect  which  I  could  not  agree  to  is  re-
 garding  what  has  been  done  regarding  the
 reservation  of  the  scheduled  castes  and  sche-
 duled  tribes.  So  far  as  the  reservation  of
 the  scheduled  castes  and  scheduled  tribes  is
 concerned,  the  procedure  is  very  simple.
 It  nw  more  or  less  on  mathematical  calcula-
 tion.  Those  areas  where  there  is  larger
 concentratron  of  population  of  Scheduled
 castes  and  scheduled  tribes,  get  automatical-
 ly  reserved  for  them

 My  point  is,  before  they  start  on  delimit-
 mg  the  various  constituencies,  the  Delim-
 tation  Commission  should  be  seized  with
 the  latest  list  of  the  scheduled  castcs  and
 the  scheduled  tribes  Our  past  experience
 is  this  =  The  old  hist  of  the  scheduled  castes
 and  scheduled  tribes  AWS  out-dated,  There  arc
 very  many  discrepancies  and  Jacunac  That
 ts  why  the  Lokur  Committee  went  to  this
 very  aspect  of  it  After  that  this  came
 in  a  Bill  form,  called.  The  Scheduled
 Cases  and  Scheduled  Tribes  (\mend-
 ment)  Bill,  1967.  The  last  Lok  Sabha
 was  seized  of  it.  As  many  as  7  sittings
 were  held  but  no  final  decision  could
 take  place  because  the  Fourth  Lok  Sabha
 had  to  dissolve  prematurely.  So,  to  give
 a  proper  guidance  to  the  Delimitation
 Commission,  this  list  should  have  been
 revised,  before  they  proceed  with  their
 task.  That  is  why,  as  early  as  the  29th
 of  August,  1972,  I  wrote  to  the  Law
 Minister,  Mr.  Gokhale.  I  mentioned
 therein  in  para  3  as  follows:

 “As  you  know,  the  reservation  of
 seats  for  Scheduled  Castes  and  Sche-
 duled  Tribes  has  been  enhanced  for  a
 period  of  ten  years  and  the  Delimita-
 tlon  Commission  is  going  to  be  guided
 by  the  list  of  Scheduled  Castes  and
 Scheduled  Tribes  as  passed  by  the  Par-
 liament.  As  there  were  many  discre-
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 pencies  and  lacunae  in  the  previous
 orde,  the  last  Lok  Sabha  discussed
 the  Scheduled  Castes  and  Scheduled
 Tribes  Order  (Amendment)  Bill  3967,
 which  was  more  or  less  drafted  on  the
 recommendation  of  the  Lokur  Com-
 mittee.  This  Bill  went  through  the
 Joint  Select  Committee  and  ihe  Joint
 Select  Committee  had  to  tour  the  entire
 country  to  get  first  hand  knowledge  of
 the  condition  of  the  Scheduled  Castes
 and  the  Scheduled  Tribes.  Plenty  of
 money  have  been  spent  on  this  Bill  and
 much  exercise  was  done  in  the  House
 also  but  the  discussion  could  not  con-
 clude  and  the  Bill  lapsed  as  the  Fourth
 Lok  Sabha  was  dissolved  prematurely.
 So,  4  want  an  assurance  from  you  that
 the  Scheduled  Castes  and  Scheduled
 Tribes  Order  (Amendment)  Bill  of  the
 last  Lok  Sabha  should  be  arrived  at
 on  this  Bill  so  that  it  can  guide  the
 Delimitation  Commission  so  far  as  the
 reservations  ure  concerned.”

 So,  Sir,  if  you  ask  the  Delimitation
 Commission  to  reserve  the  various  cons-
 tituencies  according  to  the  old  list,  vou
 are  doing  a  great  injustice  to  the  Sche-
 duled  Castes  and  the  Scheduled  Tribes.

 Now,  coming  to  the  question  of  Deli-
 mitation,  in  the  meeting  of  the  leaders
 of  the  various  parties  a  note  was  circu-
 lated  by  the  Prime  Minister—aq  note  pre-
 peared  by  the  Election  Commission—
 stressing  for  the  urgency  of  the  Delimi-
 tation  Commission  because  they  stated
 that  in  U.P.  and  Nagaland,  the  elections  are
 scheduled  to  be  held  in  1974,  But,  my
 apprehension  is  that,  as  the  political
 situation  is  so  fluid  in  my  State  of
 Orissa,  there  is  every  likelihood  of  a
 mid-term  poll.  (An  hon.  Member:
 Wishful  thinking)  and  so  it  is  that
 I  want  a_  categorical  assurance  from
 the  Minister  that  all  elections  after  1971
 census  should  be  held  according  to  the
 latest  delimitation,  not  on  the  basis  of
 the  old  delimitation.

 37.25  bes,
 (Sarr  R.  D.  BHANpARI—in  the  Chair]

 I  say  this  because,  after  the  withdrawal
 of  the  support  of  the  Utkal  Congress
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 and  the  suspension  of  Mr.  Hare  Krishna
 Muhatab  and  Murlidhar  Konar,  the  Nan-
 dini  Satpathy  Government  is  not  in  a  majo-
 rity.

 MR.  CHAIRMAN:  Is  it  necessary  to
 mention  all  these  things?  You  must  confine
 yourself  to  Delimitation  only,

 SHRI  P.  K.  DEO:  This  arises  because
 it  is  mentioned  in  the  note  circulated  to
 us  by  the  Election  Commission  saying  that
 as  elections  are  going  to  be  held  in  Naga-
 land  and  U.P,  in  1974,  the  Delimitation
 Commission  should  start  functions,  I
 would  like  to  stress  that  prior  to  974
 there  is  every  likelihood  of  an  election  in
 my  State  as  the  political  situation  is  very
 fluid.

 SHRI  SYOTIRMOY  BOSU:  It  is  very
 relevant.

 SHRI  P.  K.  DEO:  The  Nandini  Satpathy
 Government  is  in  a  minority,  and  I  te-
 quest  the  Governor  not  to  be  guided  by  the
 Chiet  Minister  who  has  absolutely  no  ma-
 jority  in  the  House,  unless  it  is  proved  in
 the  next  Assembly  session.

 SHRI  IYOTIRMOY  BOSU:  It  is  very
 relevant.

 MR.  CHAIRMAN:  Anyway,  don’t  pro-
 voke  him;  as  it  is,  it  is  irrelevant,  it  is
 not  necessary.

 SHRI  P.  K,  DEO:  So  far  as  the  schedu-
 led  castes  and  the  scheduled  tribes  are
 concerncd,  I  want  to  point  out  some  of
 scheduled  castes  in  Bihar  and  Scheduled
 tribes  in  Orissa  and  Rajbansig  are  schedu-
 led  tribes  in  Assam  and  scheduled  castes
 in  West  Bengal  and  even  in  the  State  of
 Orissa  Bhataras  are  scheduled  tribes  in
 Koraput  district,  but  in  Kalahandi  district
 they  are  not  scheduled  tribes,  they  are
 considered  to  be  in  the  general  category.
 So  taking  into  consideration  all  the  fac-
 tors  the  Delimitation  Commission  —  wiil
 only  be  a  farce  unless  all  these  aspects  are
 gone  into.

 T  would  like  to  point  out  the  urgency  of
 the  constitutional  amendment,  that  is,  to
 amend  Art,  ei  of  the  Constitution.  We
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 know  very  well  that  even  though  we  re
 present  8,70  lakhs  people  on  an  average,
 how  difficult  it  fs  tor  us  to  keep  in  con-
 tact  with  our  constituents,  how  difficult
 for  us  to  move  in  the  areas  and  how  diffi-
 cult  it  35  tor  us  to  nurse  the  constituen
 cies  So,  as  the  population  has  increased,
 there  is  a  very  good  case  that  the  compos:
 tuon  of  the  Lok  Sabha  also  should  increase
 Any  architectural  or  accomodation  aspect
 should  not  stand  on  the  way  This  Lok
 Sabha  building  was  built  by  the  Britishers
 in  the  colonial  days  when  thers  was  no
 adult  franchise  Even  if  it  b  thought
 necessary  that  the  Loh  Sebha  should  sit  in
 the  Central  Hall,  we  should  not  mind
 sitting  in  the  Central  Hall  Or,  the  Inner
 Lobby  may  be  converted  as  a  part  of  the
 Lok  Sabha  It  should  not  be  an  imped:
 ment,  because,  the  proper  repie  entation
 of  the  people  alone  is  the  primary  and  the
 guiding  factor  so  far  as  the  idea  of  delim:
 tation  is  concerned

 MR  CHAIRMAN~  How  long.  will
 you  take?  Will  you  take  more  time?

 SHRI  P  K  DEO  Five  minutes  more

 MR  CHAIRMAN  You  can  continue
 tomorrow  We  take  up  the  next  item

 ३7.30  bra

 HALF  AN-HOUR  DISCUSSION

 ARREARS  OF  Taxrs

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Horbour)  The  tax  business  mainly  could
 be  categorned  into  three  broad  —  cate-
 genes,  as  far  as  non-realisation  is  con-
 cerned,  the  first  is  evasion,  the  second  38
 under  assessment  and  the  third  is  non
 realisation

 Shri  K  R  Ganesh  had  said  on  24th
 November,  972

 “Let  me  first  clear  this  point  The
 hon.  Member  was  ashing  about
 Rs  000  crores  of  arrears  It  is  not

 Rs  000  crores  of  arrears,  Re  000
 crores  refer  to  collections  of  taxes

 (HAH  Dis)
 There  was  a  wrong  caption  given  in  the
 Patriot  The  grrears  are  only
 Rs  43860  crores”

 This  was  up  to  30th  September,  97]
 He  al.o  said

 “Secondly,  I  would  submit  that  these
 arrears  of  taxes  are  a  continumg  pro
 cess  These  arrears  have  not  arisen  in
 one  yesar  They  have  been  continuing
 right  from  947  onwards  and  year  by
 yeit,  new  demand,  are  made,  arrears
 are  liquidated  and  new  demands  are
 tased  I  have  figures  to  show  night
 from  796  62  to  497]  72  how  the
 arrears  have  grown  It  would  be  wrong
 for  the  House  to  come  to  this  under
 standing  if  it  had  this  idea  that  Rs  438
 crores  relates  to  one  assessment  year
 Ths  35  the  accumulation  of  the  arrears
 right  from  947  ’

 He  did  mot  bother  to  giva  separate
 accounts  for  the  corporate  sector  He
 said

 ‘The  hon  Member  put  a  question  as
 to  what  is  the  share  of  the  corporate
 sector  in  this  total  arrcars  of  Rs  438
 crores  I  rephed  that  as  far  as  the
 latest  figures  are  concerned,  the  divi
 Sion  ito  corpotate  sector  and  other
 sectors  is  not  available  with  me  I  have
 some  figures  (intcrruptions)  Because
 we  do  not  maintain  that”.

 I  shall  prove  how  imcorrect  he  was
 The  hon  Minister  told  something  which
 was  not  true  The  actual  total  arrears
 are  shown  in  the  Report  of  the  Com
 ptroller  and  Auditor  General  for  the  year
 9707  In  terms  of  crores  of  rupees,  it
 wes  Rs  73877  crores  The  figures  given
 for  corporation  tax  are  Rs  7489  crores
 So,  what  he  had  said  namely  that  he  dil
 not  have  the  figures  for  the  corporate
 sector  is  not  quite  correct  He  must  have
 delibetately  mrled  the  House  with  some
 intention  in  mind  He  did  not  include
 the  gift  tax,  the  wealth  tax,  the  estate  duty
 arrears,  he  had  _  suppressed  that  also
 Here,  m  the  Comptroller  and  Auditor-
 General’s  report,  it  has  been  clearly  stated
 that  arrears  in  the  case  of  wealth  tax  was

 Ks.  420]  37  Jakhs  in  the  case  of  gift  tax,


